From:
Principal District & Sessions Judge GENERAL RECEIPT
-cum-Spl. Judge (PC Act)(CBI), High Court of Delhi
M Rouse Avenue Court Complex,
New Delhi. 07 MAY 2025
To,
The Registrar General, Receipt NOL‘583 .............

High Court of Delhi,
New Delhi.

No.MP/MLASs./RACC /Gaz/2025/ 504 g-R. Dated Of— S — 20LS

Sub:- Monthly progress report of the Courts setup for trials against sitting and
former Members of Parliament (MPs) and Members of Legislative
Assemblies (MLAS)

Ref:- No0.5384/DHC/Gaz/G-2/2022 dated 28" OCTOBER, 2022.

Sir,

With reference to the above mentioned letter, please find enclosed herewith
the monthly progress report of the Courts setup for trials against sitting and former Members
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of APRIL,
2025 in the prescribed format from the following Judicial Officers of Rouse Avenue Court
Complex, New Delhi for information.

ISI. No. Name of the [Designation L.P |Instt | Cases Cases Dis |Pendency
Judicial received [transferred as on
Officers by 30.04.2025
transfer
Ms. Kaveri
_ |Baweja/Sh. Dig  |Special Judge
X" Vinay Singh (PC Act)(CBI)-09 8 | 2 0 0 0 20
2 ISh. Jitendra Special Judge
" lsingh PCAct) (CB)-23 | 22 | 3 d ¢ ~ 2
3 Sh. Vishal Special Judge
a5, * lcogne PCActcB)24 |2 | 1 o 0 A o
- V4, Sh. Paras Dalal |Addl.Chief
Judicial Magistrate- | 18 2 0 0 2 18
01
5 Ms. Neha Mittal  Addl.Chief
L Judicial Magistrate- | 22 | 0 0 1 22
03
6 [Sh. Vaibhav Addl.Chief
> Chaurasia Judicial Magistrate- | 23 0 0 0 0 23
04
TOTAL
124 9 0} 0 i 126
Yours faithfully,
a9 .
petit B granct
Gaze’f‘pq K Frpuereee (Kanwal Jeet Arora)
ary NO- & Ve Principal District & Sgsgions Judge
v ed ,,.,?--&)c """ -cum-Spl. Judge (PC Act) (CBI)
Dat Rouse Avenue Court Complex

New Delhi
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0 MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs L |
o “Di \/' gﬂﬂ
REPORT OF THE MONTH OF APRIL-2025 Spo ﬁgél 1 dge( PC Act) (CBI)-09
{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020} (MPs/ MLAS Cases)
Rouss AV 1
Name of the Presiding Officer DIG VINAY SINGH Nﬁwﬂﬁih%
Designation Special Judge (PC Act) CBI-09 (MPs/MLAs Cases)
Rouse Avenue District Court, New Delhi.
Date since which posted in the court 29.04.2025 (A/N) _1
Total number of cases pending on the first day of the 18
month
_—
Number of cases disposed/iransferred in the month with
detail i.e. conviction, acquittal, discharge, acceptance of
closure report, etc
Number of cases pending on the last day of the month 20
Number of cases instituted in this month 02

(Crl. Revisions-02)

Note: Ld. Presiding Officer Ms. Kaveri Baweja was transferred to the Hon’ble High Court in terms of order bearing No.411/Esitt./E1/DHC dated 21.04.2025.

Prepared by:

Lf
(Dig Vina%{}p )

Rouse Avenue District Court, New Delhi

\ﬁ \‘/%ég Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases)
(Ahiyxad/JA) ket .
#

Special Juage (PC Act) (CBI)-09
(MPs / MLAs Cases}
Rouse Avenue District Coust,
New Delhi



Ambumani Ramadoss etc.

Si | CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is sitting or Date of institution Date of cognizance
No Whether State case, complaint former MP/MLA
case or closure report
DLCT110001012019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 10 Former 27.04.12 08.06.2012
13(2) riw 13(1)(d) of PC Act, 1988 MP
1 CBI
Vs

Date Present Stage | Detail of prosecution witnesses |Statement of| Detail of defence witnesses| Date since when Whether there Is any stay of proceedings ordered by Whether any interim orders | Expected date of disposal of case
of pof the case accused - matter has been superior court, if yes give detail are existing in the matters
Framil Whether posted for final
ng of recorded or arguments
Char not
ges
Witnesses| Witnesses [Witnesses Defence Defence -No- # Disposal within one year from date]
cited dropped |examined witnesses witnesses Vide Judgment dt. 27.07.2022 in pending SLPs, the -No- of framing of charge.
cited examined Hon'ble Supreme Court had remanded the matters back
to the Hon'ble High Court for considering the matters
- | Awaiting 119 -- -- No -- s = fresh on merits. However, above judgment has nowhere
Clarifications indicated that the impugned order/judgment dit]
/ 9.07.201¢ of the Hon'ble High Court has been
orders or uashed and set aside only qua the accused who were
directions of ischarged by this court in this case and were petitioners
i before the Hon'ble Supreme Court and it was not qua the
the Hpn ble accused against whom charges were earlier directed -t
High be framed. Hence, some clarifications on the above
Court/Arg. aspects & with regard to the effect of the above judgmen
On A-1 t. 27.07.2022 are needed. Crl. Rev. P. Nos. 25/2016 and
application/ 8/2016 of CBI and other connected petitions i.e. Crl
further M.C. Nos. 4442/2015, 4443/2015, 4480/2015, 5003/2015,
proceedings 005/2015, 5007/?7015: 58/2017 & 688/2017 filed by %he
accused persons in this case are scheduled for hearing
before the Hon'ble High Court on 08.05.2025.
Note: Order dated 19.09.24 passed by the Hon’ble
High Court in Crl. M.C. No. 4442/2015 (Crl. M.A
6570/2024 & 7413/2024) and Crl. M.C. No. 4443/2015
(Crl. M.A. 6594/2024 & 6595/2024), CBI sought time tg
address arguments on the issues .
5 )
‘ { (



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# On Previous date of hearing i.e. 18.03.2025 :-

1. It is submitted by learned Counsel for A-1 that
Crl. M. C. No. 4442/2015 (Crl. M. A. Nos.
6570/2024 &7413/2024) & Crl. M. C. No.
4443/2015 (Crl. M. A. Nos. 6594/2024 &
6595/2024) are listed before the Hon'ble High Court
for 08.05.2025.

# On 16.04.2025:-

1. A-1 withdrawn his application dated 09.11.23
seeking discharge in this matter on the ground of
absence of a valid prosecution sanction under
section 197 CrPC.

Crl. M. C. No. 4442/2015 (Crl. M. A. Nos. 6570/2024
&7413/2024) & Crl. M. C. No. 4443/2015 (Crl. M. A.
Nos. 6594/2024 & 6595/2024) are pending before the
Hon’ble High Court.




CNR No. and Cause title

Nature -

\Whether State case, complaint

Penal statutes involved No. of accused| Whether accused is Date of
sitting or former MP/MLA| institution

Date of taking cognizance

cheduled for hearing before the Hon'ble High Court on

08.05.2025.

Note: Order dated 19.09.24 passed by the Hon’bl
High Court in Crl. M.C. No. 4442/2015 (Crl. M.A
6570/2024 & 7413/2024) and Crl. M.C. No. 4443/201
Crl. M.A. 6594/2024 & 6595/2024), CBI sought time t
laddress arguments on the issues .

SI case or closure report
No
DLCT110001072019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 5 Former 22.02.13 25.02.13
13(2) r/w 13(1)(d) of PC Act, 1988 MP (CBI Court Lucknow)
2 CBI
Vs
Dr. Keshav Kumar Aggarwal etc.
Date of| Present | Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any stay of proceedings ordered by ~ [Whether any interim orders| Expected date of disposal of case
Framin| Stage accused - witnesses matter has been superior court, if yes give detall are existing in the matters
g Whether posted for final
of recorded or not arguments
Charg
es
Witnesse| Witnesses Witnesses Defence | Defence -No- -No-
s cited | dropped |examined Mitnesses witnesses Vide Judgment dt. 27.07.2022 in pending SLPs, th
cited | examined Hon'ble Supreme.Court had remanded the matters bac
Awaiing| 30 - — No — — ] o the Hon'ble High Court for considering the matter: W Disposal within one year
o Clarificat fresh on merits. However, above judgment has nowher . e % Tend i
e indicated that the impugned orderjudgment dt rom dawee or raming O
s o 9.07.2019 of the Hon'ble High Court has bee charge.
difection 'uashed and set a§ide only qua thg accused who wer
& o o |scl"|arged by this court in this case and wer
Hon'ble etitioners before the Hor_l‘ble Supreme Court and it wa:
High npt qua the accused against whom chargt'as were earlie
Courtlurt irected to be framgd. Hence, some clarifications on the
o ‘ bove aspects & with regard to the effect of the above
argumen udgment dt. 27.07.2022 are needed. Crl. Rev. P. Nos
5/2016 and 38/2016 of CBI and other connected
a‘S s " etiions i.e. Crl. M.C. Nos. 4442/2015, 4443/2015
ey 480/2015, 5003/2015, 5005/2015, 5007/2015, 58/2017
e gf A & 688/2017 filed by the accused persons in this case arg




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during
the month

The Action plan formulated and the
steps taken for expeditious disposal of
the case

The specific reasons, if any causing delay in
disposal of the matter

# On 18.03.2025 :-

1. It is submitted by learned Counsel of the A-3 that Crl.
M. C. No. 4442/2015 (Crl. M. A. Nos. 6570/2024 &
7413/2024) & Crl. M. C. No. 4443/2015 (Crl. M. A. Nos.
6594/2024 & 6595/2024) are listed before the Hon’ble
High Court for 08.05.2025.

# On 16.04.2025:~

1. A-3 withdrawn his application dated 09.11.23 seeking
discharge in this matter on the ground of absence of a
valid prosecution sanction under section 197 CrPC.

Crl. M. C. No. 4442/2015 (Crl. M. A. Nos.
6570/2024 & 7413/2024) & Crl. M. C. No.
4443/2015 (Crl. M. A. Nos. 6594/2024 &
6595/2024) are pending before the Hon’ble High
Court.




Sl CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date of institution Date of Cognizance
No Whether State case, sitting or former MP/MLA
complaint case or closure
report
DLCT11-001856-2019 CBI-PC Act U/S 120B IPC r/w 420 IPC 15 Sitting 18.10.19 21.10.19
Sec. 8 & 13(1)(d) of PC Act MP
3 CBI
Vs
M/S INX Media Pvt. Lid.
(CBI-417/2019)
Date |Present Stage| Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any Expected date of disposal of case
of accused - witnesses matter has been stay of proceedings | interim orders are
Frami Whether posted for final ordered by superior existing in the
ng of recorded or arguments court, if yes give matters
Charg not detail
es
Witnesse | Witnesses | Witnesse Defence Defence
scited | dropped S witnesses | witnesses
examined cited examined
- |# The| 91 - - No - - - -No- -No- # Disposal within two

matter is years from date of framing

listed ~ for of charge.

argu ment

on charge.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi
vs. Union of India & Ors.” below mentioned points have been added.

in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion

Short Summary of the work done in the case during the month

The Action plan 'formulated and |The specific reasons, if any
the steps taken for expeditious |causing delay in disposal of

disposal of the case the matter

#0On 22.04.25 :-
File was put up before the 1st link Officer as Ld. Presiding Officer was

transferred to the Hon’ble High Court in terms of order bearing
No.411/Estt./E1/DHC dated 21.04.2025.

1. Matter was adjourned as request for adjournment was made by Ld. Counsel for A-4 and
A-15 stating that arguments in the petition filed by Accused against the order dated

26.10.2024 was scheduled before the Hon'ble High Court for 28.04.2025.




CNR No. and Cause title Nature - Penal statutes No. of accused Whether accused is Date of Date of taking
Sl Whether State case, complaint involved sitting or former institution cognizance
No case or closure report MP/MLA
DLCT11-000207-2020 Complaint case U/S 3 & 4 PMLA 10 Sitting 25.08.20 24.03.21
ED MP
4 ED
VS
P. Chidambaram & Ors.
(Related to INX Media Case)
(CT Case No. 08/2020)
Date of | Present Detail of prosecution witnesses Statement of accused | Detail of defence Date since when Whether there Is any stay of proceedings Whether any interim | Expected date of disposal of case
Framing | Stage - witnesses matter has been | ordered by superior court, if yes give detail | orders are existing in
of Whether recorded or posted for final the matters
Charges not arguments
Witnesses | Witnesses | Witnesses Defence | Defence
cited dropped | examined witnesse | witnesses
scited | examined
- Further 82 - - No - - - -No- -Yes-

proceedings

# Disposal within one
year after framing
of charge.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 07.04.2025 :-

1.ED filed a status report regarding the documents
furnished to all accused persons in response of
applications U/s 230/231 of BNS, 2023 (S.207/208
Cr.P.C.) dated 15.01.2025 filed by A-1 P.
Chidambram and A-7 Karti P.Chidambaram.

2. Matter was adjourned in terms of the directions of
Hon’ble High Court vide order dated 03.04.2025.

The order dated 24.03.2021 whereby the
cognizance of the alleged offences was taken by
this court, has been challenged by A-1 before the
Hon’ble High Court on the ground of want of
prosecution sanction under Section 197 Cr.PC.
The matter shall not proceed further qua A-1 till the
next date.




Sl CNR No. and Cause title Nature - Penal statutes involved | No. of accused | Whether accused is | Date of institution Date of taking
No Whether State case, complaint sitting or former cognizance
case or closure report MP/MLA
DLCT11-000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) riw 18 Sitting 19.07.18 27.11.21
5 (2G Spectrum Case) 13(1)(d) PC Act MP
CBI
VS

P. Chidambaram & Ors.
(Related to Aircel Maxis Case)
RC 22(A)/2011/CBI/ACB
(CC No. 205/2019)

Date |Present Stage Detail of prosecution Statement of Detail of defence Date since when | Whether there is Whether any interim orders are Expected date of disposal of
of witnesses accused - withesses matter has been any stay of existing in the matters case
Frami Whether posted for final proceedings
ng of recorded or arguments ordered by
Char not superior court, if
ges yes give detail
Witness | Witnesses | Witnesse Defence Defence
escited | dropped s witnesse | witnesses
exag"ne scited | examined
- |# Awaiting further| 70 - - No - - - -No- -Yes- # Disposal within two year

orders/directions of
the Hon'ble High
Court/further
proceedings

The prosecution/CBl has preferred a
petition before the Hon'ble High Court
bearing no. Crl. M.C. No. 9513/2023 &
Crl. M.A.No. 35564/2023 against order
of this court di. 05.03.2022 directing
supply of copies of unrelied upon
documents of this case to the accused
persons. Further, It has been directed
that till then, the compliance of order dt.
05.03.2022 is not to be insisted upon.
The above petition is scheduled for
hearing before Hon'ble High Court for
01.05.2025.

after framing of charge.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

hort Summary of the work done in the
case during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in disposal of
the matter

On Previous date of hearing i.e
25.03.2025:-

1. The proceedings pending before the
Hon'ble High Court against the order dated
05.03.2022 stand adjourned to 01.05.2025,
the interim order was directed to continue {il
the next date, thus, matter was adjourned,
for 09.05.2025.

The prosecution/CBI has preferred a petition before the
Hon'ble High Court bearing no. Crl. M.C. No. 9513/2023 & Crl|
M.A.No. 35564/2023 against order of this court dt. 05.03.2022
directing supply of copies of unrelied upon documents of this
case to the accused persons. Further, It has been directed
that till then, the compliance of order dt. 05.03.2022 is not to be
insisted upon. The above petition is scheduled for hearing
before Hon'ble High Court for 01.05.2025. This matter cannot
proceed further till the issue of supply of copies of
unrelied upon documents and compliance of provisions of
section 207/208 CrPC is decided.




Nature - Penal statutes No. of accused |Whether accused is | Date of institution Date of taking
Sl CNR No. and Cause title Whether State case, complaint case involved sitting or former cognizance
No or closure report MP/MLA
DLCT11-000839-2019 Complaint case Sec- 2(1)(y) of PMLA 14 Sitting 13.06.18 27.11.21
6 ED Act MP
DOE (2G Spectrum Case)
VS
Karti P. Chidambaram
(Related to Aircel Maxis Case)
ECIR/05/DZ/2012
Ct. Case No. 18/2019

Date of | Present Detail of prosecution witnesses | Statement Detail of defence Date since when Whether there is any stay of Whether any Expected date of disposal of
Framing | Stage of accused - witnesses matter has been | proceedings ordered by superior | interim orders are case

of Whether posted for final court, if yes give detail existing in the
Charge recorded or arguments matters

s not

Witnesse | Witnesses | Witnesses Defence | Defence
scited | dropped | examined witnesses | witnesses
cited examined
— |Matter is| 56 - o -No- - = - -No- -Yes-
fixed for # Disposal within two
the years from date of
arguments framing of charge.
on the
pending
misc.
application

—




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case | The Action plan formulated and the steps The specific reasons, if any causing delay in
during the month taken for expeditious disposal of the case disposal of the matter
# On 15.04.2025 :- - The order dated 27.11.2024 passed by this court
whereby coginzance of the offences was taken by the
1. An application bearing A No.14/2024 filed by A-6 court has been challenged by A-6 before the Hon'ble
seeking deferment of arguments on charge was High Court. The Proceedings before this court qua

pending consideration. However, since Hon'ble
High Court of Delhi had stayed the proceedings qua
A-6 in the present matter till the next date
i.e.13.08.2025 vide order dated 22.01.2025, the
same was directed to be kept pending awaiting the
orders of the Hon’ble High Court.

accused A-6 shall remain stayed till next date of hearing




Sl

CNR No. and Cause title

Nature - Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, complaint accused sitting or former cognizance
case or closure report MP/MLA
7 DLCT110002512022 Closure Report Sec- 120B IPC & Sec. 13(2) 5 Sitting MLA 30.04.22 -
(CBI-PC Act) riw 13(1)(d) of PC Act
CBI
Vs
Satyendra Jain & Ors.
(Closure Report)
Date of | Present Detail of prosecution withesses | Statement of Detail of defence Date since when Whether there is Whether any Expected date of disposal of
Framin | Stage accused - witnesses matter has been any stay of interim orders are case
g of Whether posted for final proceedings existing in the
Charge recorded or arguments ordered by superior matters
s not court, if yes give
detail
Witness | Witnesses | Witnesses Defence Defence
cited dropped | examined witnesses | witnesses
cited examined
- # biattar I8 — = S = = -No- -No- # This case was received by
listed for way of assignment only on
further 30.04.22.
arguments.
# Expected date of disposal
can not be given in the case at
this stage.

_—




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the
steps taken for expeditious disposal
of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 26.04.2025:-

File was put up before the 1st link Officer as Ld.
Presiding Officer was transferred to the Hon’ble
High Court in terms of order bearing
No.411/Estt./E1/DHC dated 21.04.2025.

1. Matter was adjourned as IO of the case was not
available.




Sl | CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused Date of Date of taking cognizance
No Whether State case, is sitting or former| institution
complaint case or closure MP/MLA
report
8 DLCT11-00538-2022 CBI-PC Act IPC-120B 11 Sitting MLA 01.09.2022 03.11.2022
PC Act-13(2) r/iw 13(1)(d) (Amanatullah Khan)
CBI
Vs
Amanatullah Khan &
Ors.
Date of | Present Stage Detail of prosecution Statement Detail of defence Date since Whether there is | Whether any | Expected date of disposal of case
Framin witnesses of accused witnesses when matter any stay of interim
g of - has been proceedings orders are
Charge Whether posted for final | ordered by superior | existing in
s recorded arguments court, if yes give | the matters
or not detail
Witness | Witnesses | Witnesses Defence | Defence
cited | dropped | examined witnesse | witnesses
s cited | examined
- |# The matter is listed| 68 e = - o - - -No- -No- # Disposal within two year after
for further arguments framing of charge.
on charge/further
proceedings.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case The Action plan formulated and the steps |The specific reasons, if any causing delay in
during the month taken for expeditious disposal of the case |disposal of the matter
#17.04.2025: ~ -

1. Matter was adjourned as A-9 was absent.
# 29.04.2025:

File was put up before the 2™ link Officer as Ld.
Presiding Officer was transferred to the Hon’ble
High Court in terms of order bearing
No.411/Estt./E1/DHC dated 21.04.2025.

1. Matter was adjourned for the purpose fixed.




Sl | CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused Date of Date of taking cognizance
No Whether State case, is sitting or former institution
complaint case or closure MP/MLA
report
9 | DLCT11-000578-2022 State Case IPC- 1 Former MP 08.07.2022 11.07.2022
147/148/149/153A/295/436/395/307/302/ (By Magistrate (By Magistrate Court)
State 120B Court)
'S
Sajjan Kumar
(FIR-227 & 264/1992)
Date of |Present Stage Detail of prosecution Statement of Detail of defence Date since when | Whether there is | Whether any Expected date of disposal of
Framing witnesses accused - withesses matter has been any stay of interim orders case
of Whether posted for final proceedings are existing
Charges recorded or arguments ordered by superior | in the matters
not court, if yes give
detail
Witness | Witnesse | Witnesses Defence Defence
es cited | s dropped| examined witnesses | withesses
cited examined
23.08.23 |# Now the| 37 10 18 - - - = -No- -No- # Disposal within one and half year

matter is fixed
for recording of
Statement  of

Accused U/ls
351 BNSS,
2023 (Section

313 CrPC.)

#

after framing of charge.

This matter was received on

committal only on 14.09.2022.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case The Action plan formulated and the steps taken | The specific reasons, if any causing
during the month for expeditious disposal of the case delay in disposal of the matter
# On 15.04.2025: - --

1. The matter was listed for recording Statement of
Accused u/s 351 BNSS, 2023 (Section 313 CrPC.)
2. Draft copy of Statement of Accused was supplied
to Ld. Defence Counsel, who sought time to go
through the same and requested for a short
adjournment.

# On 24.04.2025:

File was put up before the 1% link Officer as Ld.
Presiding Officer was transferred to the Hon’ble
High Court in terms of order bearing
No.411/Estt./E1/DHC dated 21.04.2025.

1. At joint request, matter was adjourned for
09.05.25 for recording of Statement of Accused u/s
351 BNSS, 2023 (Section 313 CrPC.).




Sl CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused | Date of institution Date of taking
No Whether State case, is sitting or former cognizance
complaint case or closure MP/MLA
report
10 DLCT11-000321-2020 State Case IPC-306/386/506/34 3 Sitting MLA 07.11.2020 25.09.2020
(Prakash Jarwal) (By Magistrate Court)
State
Vs
Prakash Jarwal & Ors.
Date of | Present Stage | Detail of prosecution withesses | Statement Detail of defence Date since when Whether there is any Whether any Expected date of disposal of
Framing of accused witnesses matter has been stay of proceedings interim orders are case
of - posted for final ordered by superior existing in the
Charge Whether arguments court, if yes give detail matters
Witness | Witnesses | Witnesses record:d ot Defence | Defence
es cited | dropped | examined He witnesse | witnesses
s cited | examined
11.41.21 | # Physical| 77 6 64 Recorded Nil Nil 25.08.2023 -No- -No- # This matter was received
record of this| (62+3+5 on transfer only on
case has been +7)

requisitioned by
the Hon'’ble High
Court in W.P.
(Crl.) No.
2760/2024.

09.09.2022.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

#0n previous date of hearing i.e. 17.03.2025:

1. Matter has been adjourned for 09.07.2025 as
physical record of this case was requisitioned
by the Hon’ble High Court in W.P. (Crl.) No.
2760/2024.

Vide separate judgment announced on 28.02.2024, all
three accused were held guilty and convicted. Physical
record of this case has been requisitioned by the
Hon’ble High Court in W.P. (Crl.) No. 2760/2024.




Sl CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is | Date of institution Date of taking
No Whether State case, complaint sitting or former cognizance
case or closure report MP/MLA
11 DLCT11-000733-2022 CBI-PC Act 120B-IPC riw 7, 7A & 8 OF PC 16 -Yes- 25.11.2022 15.12.2022
CBI Act-1988
vs
Kuldeep Singh & Ors.
(RC-53(A)/2022)
Date of Present Stage Detail of prosecution Statement | Detail of defence Date since when Whether there is Whether any Expected date of
Framing withesses of witnesses matter has been any stay of interim orders are disposal of case
of accused - posted for final proceedings existing in the
Charges Whether arguments ordered by superior matters
recorded court, if yes give
or not detail
# Matter is fixed for| Witnesses | Witnesse |Witness Defence |Defence
further proceedings/ cited s dropped | es witnesse |witnesses
inspector of unrelied examine scited |examined
upon documents. d
312 # Fresh charge-sheet
- (Main-70 - - - - - - -No- -No- received on assignment
Supp-1-89 only on 25.11.2022.
Supp-2-65
g&’gg{f_ﬁg) # Expected date of
disposal can not be
given in the case at this
stage.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own

motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary_df the work done in the case during the month

The Action plan
formulated and the steps
taken for expeditious
disposal of the case

The specific reasons, if any
causing delay in disposal of
the matter

# On 02.04.2025:-

1. CBI filed detailed chart indicating the inspection of unrelied upon documents conducted on behalf of some
of the accused persons or their counsels during the period 2.03.25 to 01.04.25. Ld. Counsels for the
accused persons were directed to expedite the inspection of unrelied upon documents in order to avoid

delay in the proceedings.

2. Ld. Counsel for A-9 addressed arguments on application seeking complete list of unrelied upon
documents.

3. 1A/73/2025 moved on behalf of A-7 seeking permission to travel abroad was disposed off through detailed
order dated 03.04.2025.

# On 22.04.2025:-
File was put up before the 1% link Officer as Ld. Presiding Officer was transferred to the
Hon’ble High Court in terms of order bearing No.411/Estt./E1/DHC dated 21.04.2025.

1. Matter was adjourned for consideration along with all the pending applications.

The matter is still at the stage of
scrutiny of
documents/compliance of
provisions of section 207/208
CrPC due to filing of multiple
charge sheets/documents.




Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is| Date of institution Date of taking
No Whether State case, complaint accused sitting or former cognizance
case or closure report MP/MLA
12 DLCT11-000747-2022 Complaint case (ED) U/s 44 r/w 45 OF PMLA & One MLA & MP 26.11.2022 20.12.2022
DoE 3 & 4 PMLA-2002
Vs
Sameer Mahandru & Ors.
(ECIR/HIU-I1/14/2022)
Date of Present Stage Detail of prosecution withesses Statement of Detail of defence | Date since | Whether |Whether any interim | Expected date of disposal of
Framing accused - witnesses when there is any | orders are existing case
of Whether matter has stay of in the matters
Charges recorded or not been proceeding
posted for | s ordered
final by superior
arguments | court, if yes
give detail
Witnesses Witnesses | Witnesses Defence | Defence
# Matter is fixed cited dropped examined witnesse | witness
for consideration s cited es
on pending examine
applications/ d
further # Fresh ED complaint
— proceedings. 162 - = = = - - -No- -No- received on assignment only
(39+69+ on 26.11.2022.
+19+09+26)
# Expected date of disposal
can not be given in the case at
this stage.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own

motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated
and the steps taken for
expeditious disposal of the
case

The specific reasons, if any causing delay in disposal
of the matter

# 03.04.2025:-

1. A joint request for adjournment made by both the sides in terms of order the Hon'ble High
Court dated 21.03.2025 passed in Crl. M.A. No. 8709/2025 in Crl. M.C. No. 9490/2024 in
case titled as DoE vs. Sameer Mahandru & Ors., thus matter was adjourned for 14.05.2025
as the next date fixed before the Hon’ble High Court was 05.05.2025.

1. The matter is still at the stage of scrutiny of
documents/compliance of provisions of section
207/208 CrPC due fo filing of multiple
complaints/documents. Inspections of unrelied
upon documents/statements are also underway.

2. DoE has preferred a petition bearing no. Crl. M.
C. 9490/2024 & Crl. M. A. 36510/2024 before
Hon’ble High Court seeking quashing the order
dated 09.10.2024 passed by this court directing
petitioner/DoE to furnish digital/scan copies of
unrelied upon documents/digital devices to the
respondents.

ol




Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is sitting Date of Date of taking
No Whether State case, complaint accused or former MP/MLA institution cognizance
case or closure report
13 DLCT11-000616-2023 State Case IT Act-66E & 67A 01 Connected with S.No. 13 07.08.2023 -
(Connected with State vs State vs. Sandeep (former
State Sandeep) MLA)
Vs
Ravinder
(FIR-506/2016)
Date of | Present Detail of prosecution Statement of Detail of defence | Date since when { Whether there is any [Whether any interim| Expected date of disposal of case
Framing Stage witnesses accused - witnesses matter has been | stay of proceedings | orders are existing
of Whether posted for final | ordered by superior in the matters
Charges recorded or not arguments court, if yes give
detail
Witnesses|Witnesses| Witnesses Defenc Defence
cited dropped | examined witnes:I witnesses
es cited| examined
19.07.24 | # Matter is 06 — 08 — - = = - -
listed for
final
arguments.

# Supplementary charge-sheet of

FIR-506/2016 received on assignment
on 08.08.2023.

# Within 06 months after framing of
charges.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay
in disposal of the matter

# On 28.04.2025 :-

1. Final arguments heard advanced by Ld. Additional
PP for State. Proxy Counsel for Accused sought
adjournment to go through the certified copies of the
file before addressing arguments on behalf of the
Accused.

#0n 17.04.2025 :-
1. Part arguments advanced by Ld. Defence Counsel
were heard.

#0n 21.04.2025 :-
1. Accused furnished a bond u/s 481 BNSS, 2023
(Section 437A CrPC).

-Case is being listed for 2-3 dates in a month
so as to expedite the triak

&




S| CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
14 DLCT11-000085-2024 Complaint Case-PMLA U/s 45 r/w 44 PMLA 08 Sitting MP 25.01.2024 19.03.2024
and (Karti P. Chidambaram)
DoE 3 &4 PMLA
VS
Karti P. Chidambaram & Ors.
(Ct. Case — 5/2024)
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
= # The matter 41 - - - - - - - # Prosecution Complaint
is fixed for assigned only on 25.01.2024.
arguments
on aspect of # Expected date of disposal can
framing of not be given in the case at this
charge. stage.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 15.04.2025:-

1. Ld. Defence Counsel for A-1 placed on record
copy of common order passed by Hon'ble High
Court of Delhi in Crl. MC No. 2373/2025 & Crl. MA
No. 10684/2025 and Crl. MC No. 2374/2025 & Crl.
MA No. 10686/2025 dated 09.04.2025 wherein
Hon’ble High Court directed deferment of arguments
on charge to a date subsequent to the date fixed by
Hon’ble High Court i.e. 29.05.2025. In view of above,
matter was adjourned.




Sl CNR No. and Cause title Nature ~ Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
15 DLCT11-000937-2024 CBI-PC Act 120B r/w 204/420/471 r/w 08 Sitting MP 01.10.2024 -
CBI 468/477A IPC & 8,9 of PC Act
vs.
S. Bhaskararaman & Ors.
(CBI-118/2024)
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
- Misc. 113 - — - - - - - - # Fresh Charge-sheet filed only
Appearance/ on 01.10.2024
further
proceedings # Expected date of disposal can
not be given in the case at this
stage.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 21.04.2025:~

1. A-4 M/s Bell Tools Litd. Was reported to be
unserved.

2. Applications u/s 230 of BNSS, 2023 (Section
207/208 CrPC) seeking supply of deficient copies of
the documents and electronic material were filed on
behalf of A-2, A-3, A-5, A-6, A-7 and A-8.




Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, accused sitting or former coghizance
complaint case or closure MP/MLA
report
16 DLCT11-001235-2024 ED Complaint U/s 3 & 4 of PMLA R.N. Dhoot 19.12.2024 -
Former MP
DoE
Vs.
V.N. Dhoot & Ors.
(Ct. Case 32/2024)
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
] not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited S examined witnesses | witnesses
dropped cited examined
- Matter is fixed 105 - - - - - - - - # Expected date of disposal can

for further
misc.
proceedings.

not be given in the case at this
stage.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 04.04.2025:-
1. Some of the torn/faded documents were replaced
with clear and legible copies of the same documents.

2. Some arguments on the aspect of cognizance
were addressed by Ld. SPP for ED.

# On 25.04.2025:-

File was put up before the 1% link Officer as Ld.
Presiding Officer was transferred to the Hon’ble
High Court in terms of order bearing
No.411/Estt./E1/DHC dated 21.04.2025.

1. ED submitted that in compliance of order dated
04.04.25 best possible copies of documents were
filed.




Si CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
17 DLCT11-001272-2024 State Case U/s 3 MCOCA 01 - 26.12.2024 -
State
Vs.
Ritik @ Peter
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
= Further 38+28 - - - - - - - - # Fresh Charge-sheet filed only

proceedings

on 26.12.2024

# Supplementary Charge-sheet-
1 filed on 24.02.2025

# Expected date of disposal can
not be given in the case at this
stage.




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 02.04.2025:-
1. Scrutiny of supplementary charge-sheet and
documents were completed.

#19.04.2025:-
1. Matter was adjourned as this court was on leave.

# 23.04.2025:-

File was put up before the 1% link Officer as Ld.
Presiding Officer was transferred to the Hon’ble
High Court in terms of order bearing
No.411/Estt./E1/DHC dated 21.04.2025.

1. At request, matier was adjourned for further
proceedings/consideration on the point of Charge.

A




sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
18 DLCT11-00024-2025 Closure Report = - Former MLA 19.03.2025 w
State
vs.
Abated final Report (S K Bagga)
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined

Fresh Closure - -

# Fresh Abated Final Report
filed on 19.03.2025




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 01.04.2025:-
1. Submissions heard, notice was issued to
complainant.

# 09.04.2025:-
1. Statement of the complainant was recorded.

# 23.04.2025:-

File was put up before the 1% link Officer as Ld.
Presiding Officer was transferred to the Hon’ble
High Court in terms of order bearing
No.411/Estt./E1/DHC dated 21.04.2025.

1. Matter was adjourned for consideration.




Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
19 DLCT11-000296-2025 Crl. Revision 438/440 BNSS - Sitting MLA 08.04.2025 -
State
vs.
Mohammad llyas & Ors.
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited examined witnesses | witnesses
dropped cited examined
- Fresh Crl. - - - -- - - - # Fresh Crl. Revision assigned
Revision only on 09.04.2025
# Within 03 Months




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 09.04.2025:-

1. Fresh Crl. Revision assigned, notice of the
revision petition was directed to be issued to the
respondents for the next date of hearing.

#21.04.2025:-

1. Respondents or their counsels appeared before
the court, reply, if any, be filed by the next date of
hearing.




Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is | Date of institution Date of taking
No Whether State case, accused sitting or former cognizance
complaint case or closure MP/MLA
report
20 DLCT11-000297-2025 Crl. Revision 438/440 BNSS - Sitting MLA 08.04.2025 -
Kapil Mishra
vs.
State of NCT of Delhi & Anr.
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
— Fresh Crl. -- - - - - - - - - # Fresh Crl. Revision assigned
Revision only on 09.04.2025.
# Within 03 Months




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 09.04.2025:-

1. Fresh Crl. Revision assigned, notice of the
revision petition was directed to be issued to the
respondents for the next date of hearing.

# 21.04.2025:-

1. Respondents or their counsels appeared before
the court, reply, if any, be filed by the next date of
hearing.
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(Letter No. MP/MLAS/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020.) Spl. Judge (PC-Act) (CBI)-23

i Name of the Presiding Officer : SH. JITENDRA SINGH

(A G/ TATAT, & )
(t<2s/hiLAs Cases)
T AT 012, T THaA

Court Nn, 612, 6th Floor .
Rouse Avenue Court Complex, Naw Delhi

2. Designation : Special Judge (PC- Act), (CBI)-23, (MPs/MLAs Cases), Rouse Avenue District Court, New Delhi.

. Date since posted in the court: 26.10.2024 (F/N)

4. Total number of cases pending on the first day of the month : 22

5. Number of cases disposed in the month with detail i.e. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision, acceptance of

closure report, Misc.DJ/ASJ etc.: 03

6. Number of cases received by transfer
P Number of cases pending on the last day of the month
8. Number of cases instituted in this month

: 03

: Nil

e 22

(Jitefddra Singh)
Ld. Special Judge, (Pq Act), (CBI)-23, (MPs/MLAs CASES)
Rouse Avenue District Court, New Delhi
Gpstnat Jude~ 'PC Act) (TBI)-23
(‘MPS‘:‘ As Cases)
Rouse Avenug District Court
Mew Delhi




COURT OF SH. JITENDRA SINGH, SPECIAL JUDGE (PC-ACT), (CBI) 23, (MPs/MLAs CASES),
COURT NO 612, ROUSE AVENUE DISTRICT COURT, NEW DELHI

(MPs/iLAS Cases)

/

REPORT FOR THE MONTH OF APRIL, 2025
No|! CNRNo.and | Nature | Penal | No.| Whethe | Date | Date | Date of | Present Detail of State | Detail of Date Whether | Wheth | Expected | Ashortsummary of work | TheAction The Specific
Cause title - statutes | of r of of | Frami | Stage prosecution | ment defence since | thereis any | erany date of done in the said case(s) Plan reasons, if any
Wheth | involved | Acc | accused | institu | takin | ngof witnesses of witnesses when stay of interi | disposal of during the month formulated | causing delay in
er State use | is sitting | tion g | Charge - .| accu matter | proceedings | m case and thesteps | disposal of the
case, d or cogni s Wit | Wi [ Wi | goq. | Defe | Defen| a5 | grdered by | orders taken for said case(s)
compla former zance fless | tne | tne | ype | nCe | €& | hoen | superior are expeditious
int case MP/ML 5 | SSe | sSe | ther | WAt | WIthe | pogied | court, if yes | existin disposal of the
or A cte| s | S | yaco (€S5S | SS€S | for | pivedetail | gin said case(s)
closure d | dr |exa | ygeq | cited exam | - fina} the
report op (mi| gp ined | aygum matter
pe | me | pop ents
d| d
(1) | (3) 4 (5) (6) 7) ®) (9) (10) 1) (3;2 (131 4 [ (15 [ a6) [ A7) (18) (19) (20) (21) (22) (23)
)
1 Case No. Compla | Sec i1 |Former {20.05. |23..05 | 04.02.2 | Prosecutio | 83 | 7 | 66 |Not | List - - No No | July, 2025 1. PW-66/10 was partly cross | 1. Short dates | 1.There are 11
CBI/259/2019 |int case (120B MP/Min | 2011 |.2011 |013 n Evidence Reco | of examined on 16.04.2025, His | are being | accused and 83
DLCT11- CBI r/w 420, ister rded | witne further cross examination | given. Prosecution
001038-2019 468, 471 ss nat was deferred for 07.05.2025 | 2. Efforts are | witnesses.
CBI & IPC filed & 08.05.2025. being made to|2. The record is
Vs 13(2) examine the | voluminous.
Suresh Kalmadi r/w . witnesses  on
13(1)(d) 2. An application moved on | e same day
PC Act behalf of A-7 for issuance of [ ;nq dispose off
appropriate  directions 10 | jiscellaneous
inspect the documents not applications
relied upon and not filed by expeditiously.
prosecuting agency lying in
CBI Malkhana was allowed.
Certain counsels on behalf of
A-7 were allowed to inspect
the documents lying in CBI
Malkhana.
3. An application was
moved by A-9 seeking
permission to travel outside
Delhi. The same was
dismissed on 30.04.2025.
2 | CaseNo.CBl/ |U/s174 |U/s174 | 1 |Individu |08.11. | 08.11.} 26.03.2 | Judgement | 2 [ Nil| 2 | Reco| List - - Stayed by| Yes |[Within a|l. The pronouncement of | Datesare The
261/2019 1PC IPC al 2011 2011 012 1 rded | of the Hon'ble month of the | judgment in this case has | being givenas | pronouncement of
DLCT11- Witn Supreme Vacation of | been stayed by the Hon’ble | per the judgment has been
001042-2019 esses Court of stay Supreme Court of India in | tentative stayed by the
CBI nat India vide SLP (Crl.) No. 003742/2017 | listing before tme
Vs Filed order dated and the same is still | the Hon'ble India
A. Krishna 06.11.2017 continuing. ~ Matter  is | Supreme Court order dated
Reddy in SLP(Crl) tentatively listed before the | of India 11, in
< 3742/17, A. Hon’ble Supreme It on / SLP(Crl) 3742/17,
Krishna 22.04.2025. EB\ A A. Krishna Reddy
; oNar ;
( \ Special Juzge ( Act) (GBI

23

R ) b
Ouse Avenye District 2. t

New De

Ihi



the accused on two dates. His

Reddy Vs Vs CBI
CBI 2. Accordingly, matter is
listed for further proceedings
on 03.05.2025.
Case No. CBI/ | CBI 174A Individa | 08.11. | 08.11. | 26.03.2 | Judgement [ 2 | Nil| 2 |Reco| 3 Stayed by| Yes [ Within a|l. The pronouncement of | Dates are The
262/2019 1PC al 2011 2011 012 1 rded the Hon'ble month of the | judgment has been stayed by [ being given as | pronouncement of
DLCT11- Supreme Vacation of | the Hon'ble Supreme Court | per the judgment has been
001044-2019 Court of stay of India in SLP(Crl) | tentative stayed by the
CBI India vide 3626/2017 and the matter is | listing before | Hon'ble Supreme
Vs order dated tentatively listed before the | the Hon'ble Court of India
Purshotamm 06.11.2017 Hon'ble Supreme Court of | Supreme Court | vide order dated
Dev Arya Etc in SLP(Crl) India on 22.04.2025. of India 06.11.2017 in
3626717, - SLP(Crl)
Purshottam 2. Accordingly, matter is 3626/17,
Dev Arya Vs listed for further proceedings Purshottam  Dev
CBL on 03.05.2025. Arya Vs CBL
Case No. Closure { 120B, Former |30.05. | Yetto | Vide Further 42 | - [ -~ | Not | List Stayed by| Yes |Depending |1. The Hon'ble High Court | Dates are Stayed by the
CLOR/01/2019/ | Report |4201PC MP/Min | 2013 |[be Order | Investigati of the Hon'ble upon  the|of Dethi has continued | being given as | Hon'ble High
DLCT11- & 13(2) ister taken. | Dtd on Witn High Court outcome of | interim order in Crl. MC No. | per the | Court of Delhi
000187-2019 t/w 04.02.2 esses of Delhi the pending | 2250/2020, Crl. M. A No | tentative vide order dated
CBI 13(1)(d) 0CBI not vide order petition 16013/2020, Maneka Gandhi | listing before | 20.11.2020 in Crl.
Vs of PC directe filed dated Vs CBlL. The matter is|the  Hon'ble | MC No.
Maneka Gandhi Act dto 20.11.2020 . tentatively listed before the | High Court of | 2250/2020, Cirl.
further in Cil. MC Hon'ble High Court of Delhi | Delhi. M. A No
investig NO. on 08.05.2025. 16013/2020 & Crl.
ation. 225072020, M.A. 5336/2021,
-|C. M. A Maneka  Gandhi
No 2. Matter is listed for further Vs CBI
16013/2020 proceedings on 15.05.2025.
& Crl. MA.
5336/2021,
Maneka
Gandhi Vs
CBI
Case No. CBl/ | CBI uss Former |24.12. [ 02.02. | 18.07.1 PE 254 | Nil {204 - List No No | July, 2025 1. An application moved on [ 1.Short dates | 1.There are 254
113/2019 13(2) MLA 09 10 1 of behalf of accused Abhay |are being | Prosecution
DLCT11- r/iw Wit Singh Chautala for seeking | given. witnesses cited.
000504-2019 13(1)(e) esses production of documents. |2, Efforts are|2. The Cross
CBI of PC not CBI filed reply to the same. | being made to | examination of the
Vs Actriw filed Arguments were heard. The | examine  the | witnesses are
Abhay Singh sec 109 said application was disposed | witnesses  on | lengthy and time
Chautala IPC off on 17.04.2025. CBI was |the same day | consuming.
directed to supply the copy | and dispose off | 3. The record is
of statements of witnesses | miscellaneous | voluminous.
which has not been relied to | applications
the accused. expeditiously.
L 2. PW-185 further pdr
cross examined on behalf o =

: r
™
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further cross examination
was deferred for 03.05.2025.

3. An application was moved
on behalf of accused seeking
permission to travel to
United Kingdom we.f.
25.04.2025 to 15.05.2025.
The same was allowed and
disposed off on 23.04.2025.

application ~ moved
applicant Ajay Gutpa seekin

expeditiously.
HThe_psetes

Case No. CT/ |Ct. u/s3 2 |Individu | 14,08. | 27.09. | 06.10.2 PE 40 14 List No No | July, 2025 1. PW-18 examined in chief | 1. Short dates [ 1.There are 40
29/2019 Case &4 al 18 i8 1 of on two dates, His cross |are being | Prosecution
DLCT11- PMLA |PMLA Witn examination was deferred at | given. witnesses cited.

001050-2019 Act esses the request of Ld. Proxy |2. Efforts are|2. The Cross

DOE not Counsel for A-1 & A-2, on | being made to | examination of the
Vs filed the ground that the main |examine the | witnesses are
A. K. Reddy counsel in the matter was | witnesses on |lengthy and time
not available. the same day | consuming.
and dispose off (3. The record is
2. Matter is now listed for | miscellaneous | voluminous.
cross-examination of PW-18 | applications
on 17.05.2025. expeditiously.
3.The parties/
counsels have
been asked to
cooperate  in
the expeditious
disposal of the
case.
Case No. State | U/S 11 |Former |03.04. | 06.07.|07.12.1 PE 30 30 List Stayed by | Yes (Within 04 [ Matter is stayed by the | Dates are | Stayed by the

SC/11/2019 Case 7/8112/1 MP 19 09 7 of the Hon'ble months  of | Hon'ble High Court of Delhi | being given as | Hon'ble High
DLCTI11- 3IPC Witn High Court disposal of [vide order dated and |per the | Court of Delhi

001001-2019 Actt/w esses of  Delhi the petition) |27.04.2022 and 21.11.2023 | tentative vide “order dated

State 120B not vide order in W.R(CRL.) No. 925/2022, | listing  before | 27.04.2022  and
VIS IPC filed dated Crl. M.A No. 7825/2022 and | the ~ Hon'ble | 21.11.2023 in W.P.

Dr. Chattar Pal 21.11,2023 CRL. M.A 23333/2022, | High Court of [ (CRL.) No.

Lodha in W.P. Anirudha Bahal vs State Delhi. 925/2022,  Crl.
(CRL.) Na. for 13.05.2025. Accordingly, M.A No.
925/2022 matter is adjourned for 7825/2022  and
and CRL. 17.05.2025. CRL. M.A
M.A 23333/2022,
23333/2022, 5 Anirudha Bahal vs
Anirudha State 8
Bahal  vs
State

CaseNo.CT. [PMLA |U/S3 6 (MP 11.08. | 07.08. - Misc. 14 - List No |July, 2025 |1.AnApplication was moved [ 1. Short dates|1.There are 06

CASE 17/2021 | Case &4 2021 | 2021 of by applicant Ajay Gupta |are being | accused persons.
DLCT11- PMLA witne seeking modification of date | given. 2.Number of

000246-2021 Act sses of his arrival to India. The |2. Eiforts are | miscellaneous

DOE not same was disposed off on |being made to |applications
VIS filed 01.04.2025. dispose off
Amarendra misc.
~ Dhari Singh & 2. During arguments . on | applications
Ors.

journments are
being sought by

Special Judge (PC Act) (CBi)-23
(MPs/MLAs Cases)

Rouse Avenue District C¢
Noaw, N art.:



quashing of LOC issued
against him by the ED, Ld.
Sr. Counsel for applicant
seeks some time to move an
interim application. Listed
for further proceedings on
26.05.2025.

3. Part arguments on charge
on behalf of ED were heard
on two dates. Matter is listed
for remaining arguments on
charge on behalf of ED as
well as accused persons on
02.05.2025 & 03.05.2025.

4. An application was moved
by Ld. SPP placing on record
two orders of the Hon'ble
High Court of Delhi and for
seeking amendment to prayer
of confiscation in the SPC
w.r.t attached properties of
A-7. Arguments were heard
and the same was disposed
off on 05.04.2025.

5. Application moved by A-1
seeking permission to travel
abroad w.e.f. 01.05.2025 to
31.10.2025 was disposed off
on 22.04.2025.

counsels have
been asked to
cooperate  in
the expeditious
disposal of the
case.

the accused
persons/counsel.

Case No.CC/ | CBI u/s Former |24.12.. [ 02.02. | 20.09.1 | Prosecutio | 256 | Nil | 222 List No |December, [1.Arguments were heard on | 1. Short dates | 1. There are 6
55/2019 13(2) MP/ 09 10 11 | nEvidence of 2025 application moved by A-2|are being | accused  persons
og)lé.;:Tll- rw MLA Witn seeking necessary direction | given. and 256

9-2019 13(1)(e) (RBT esses for issuance of new passport. | 2. Efforts are | Prosecution

CBI of PC on not The said application was |being made to | witness cited.
) Vs_ Actriw 14.03. filed disposed off on 07.04.2025. |examine the|2. The Cross
Ajay Singh sec 109 22) witnesses  on | examination of the
Chautala IPC _— the same day | witnesses are
2. An application moved on | anq dispose off | lengthy and time

behalf of accused Ajay Singh | miscellaneous | cansuming.
Chautala, seeking | applications | 3. The record is

production of documents | axpeditiously. | voluminous.

&

from CBI. CBI filed reply to
the same. Arguments were
heard. The said application
was disposed off on
17.04.2025. CBI was
directed to supply the copy
of statements of witnesses
which has not been relied to
A-1.

A-1 on three datdg of

3. PW-219 was further partly
cross examined on bdgalf of

3.The parties/
counsels have
been asked to
cooperate  in
the expeditious
disposal of the
case.

4. Many times the
counsels for the
accused seek
adjournment  on
various grounds.
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hearing in this month. He
was further cross examined
and discharged on behalf of
A-2 to A-4. His cross
examination was deferred at
the request of Ld. Counsel
for A-5 and A-6 on

03.05.2025.
10 | CaseNO.CT (PMLA |U/S3 10 (MLA 27.07.. - Argument | 108 No No |December | 1. Direction has been issued | Direction has [ 1. There are 10
CASE 23/2022 |Case | &4 22 on Charge 2025 by the Hon’ble High Court of | been issued by | accused and 108
DLCT1i- PMLA (RBT Delhi, vide order dated |the Hon’ble | Prosecution
000468-2022 Act on 03.03.2025 in Crl. M.A. | High Court of | witness cited,
DOE 23.08.. 9027/2024, Crl. M.A. | Delhi, vide | 2. The record is
VIS 22) 34540/2024 & Crl. M.A.|order  dated | voluminous.
Satyendra 49712025 to defer the [03.03.2025 in|3. Number of
Kumar Jain & proceedings in the instant | Crl. M.A. | Miscellaneaus
Ors matter. 9027/2024, applications  are
Crl. M.A. | being filed by the
2. The matter is tentatively | 34540/2024 & | accused/counsel.
listed before the Hon’ble | Crl. M.A. | 4. Many times the
High Court of Delhi on|4971/2025 to|counsels for the
11.09.2025 Accordingly, | defer the [ accused _  seek
matter is listed for further | proceedings in | adjournment on
praceedings on 15.09.2025. | the instant | various grounds.
matter.
The matter is
tentatively
listed  before
the  Hon'ble
High Court of
Delhi on
11.09.2025
11 Case No. CBI uss 6 |MLA 03.12. - Further | 81 No Yes | August, Matter is listed for further | Short dates are | 1.Case was
CBI/257/2019 13(2) 2018 Proceeding 2025 submission/arguments  w.r.t. [ being given. | received by
DLCT11- r’'w (RBT s discrepancies in the list of transfer on
000989-2022 13(1)(e) on unrelied upon documents as 11.11,2022.
CBI of PC 01.11. well as arguments on charge 2. There are 10
V/S Satyendar Actr/w 22) on 16.05.2025. Notice was accused and 81
Kumar Jain sec 109 issued to earlier IO for the Prosecution
1PC said date. witness cited.
3. The record is
voluminous.
12 Case No. CBI Ui/Sec. 01 |Former [RBT | 26.07. Prosecutio | 41 No - November, |1. An application has been | Short dates are | The record of the
CBI/96/2023 | Case 147/148/ MP/Min |on 2023 n Evidence 2025 moved on behalf of accused | being given. case is
CBI Vs Jagdish 149/153 ister 20.09. seeking direciton to Dy. voluminous.
Tytler A/188/1 2023 General/concerned officers,
DLCT11- 09/295/3 Doordarshan Prasar Bharati
000702-2023 02/463 1

“b

Secretariat, to preserve and
maintain  certain  record.
Argumetns were heard. The
said application was disposed
off on 04.04.2025.

2. PW-8 examined Nﬂef \/

and cross examined. H}
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further cross examination is

deferred for 16.05.2025.
13 | Case No.CBl/ |CBI Uls 5 | FORME |06.12. Arguments | 109 | - - - - No No | July, 2025 1. Arguments on charge on | Short dates are | Case was received
109/2023 120B,42 RCMA | 2023 on behalf of A-3 were heard. being given. by transfer on
CBI Vs PC 0,467,46 -2 application 06.12,2023.
Lallawmsanga 8,471 u/s 2. Matter was adjourned on
DLCT11- IPC & 207/208 the ground that Ld. Counsel
000830-2023 13(2), for accused no.l was nat
13(1)(D) ready for arguments on the
PCACT point of charge as he was
1988 suffering from high fever due
to the cyst. Considering the
medical condition of the
Ld.counsel for A-1, matter is
listed for argument on charge
on 13.05.2025 and
14.05.2025 so that arguments
on charge get concluded.
14 Criminal Crimina | U/s 397, | 02 04.01. Arguments | - | - Not | Not - No No [May, 2025 |Arguments adduced by Ld. | Short dates are | Case was received
Revision No. |1 398 read 2024 an recor | filed Counsel for respondent No.3 | being given by transfer on
53/2023 Revisio | with 401 Revision ded in another connected revision 04.01.2024.
Dinesh Gupta & | n CrPC Petition petition bearing no. Crl.Rev.
Anr. Vs CBI 51/2023. The instant matter
is listed arguments on
05.05.2025.
15 Criminal Crimina (U/s 397 | 04 | A-3 04.01. Arguments | - | - Not | Not - No No |May, 2025 -|1. Matter is at the stage of | Short dates are | Case was received
Revision No. |1 read Former |2024 on recor | filed arguments. being given. |by transfer on
51/2023 Revisio | with 399 MLA Revision ded 04.01.2024.
CBI V/s Dinesh |n CrPC Petition 2. Arguments were adduced
Gupta & Anr. by Ld. Counsel for
CNR No. respondent no. 3. Matter is
DLCT11- listed for further arguments
000780-2023 on behalf of respondent no. 1
and 2 on 05.05.2025.
16 Ct.Case No. |PMLA |U/s44 05 | Individu [09.01. | 19.1.2 Scrutinyof [ 29 | - - - - No No |Hon’ble An application was moved | Hon’ble High | Case was received
CT/02/2024 | Case read al 2024 024 documents High Court | by A-3 seeking permission to | Court of Delhi, | by assignment on
DLCT11- with of  Delhi, | travel abroad and certain | vide order | 09.01.2024.
000035-2024 section vide order | States in India. Arguments | dated
DOE VIS 45 of dated were heard. The same was | 21.03.2025,
Zeeshan Haider PMLA, 21.03.2025, | disposed off on 09.04.2025. |has continued
& Ors. 2002 has the interim
continued order in the
the interim said Criminal
order in the Petition  and
said the matter is
Criminal tentatively
Petition and listed  before
the matter is the  Hon’ble
tentatively High Court on
listed before 19.08.2025.
the Hon’ble
High Court
on
B 19.08.2025.

N
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17 CCNO. State Uss 13 04 | Sitting [ 21.12, | 18.01.| 08.12 | Prosecutio | 20 - - Not - - August, 1. Ld. Additional PP for  Short dates are | Case was received
107/2019 (1)(d) & MPof |2016 | 2017 | .2022 |n Evidence filed 2025 State submitted that | being given. by transfer vide
State Vs, Swati 1208 Rajya examination of summoned order dated
Maliwal IPC Sabha witness Ms. Asha Gandhi 13.02.2024 of LD.
CNR No. could not be conducted as Principal District
DLCT11- she had retired from Service & Sessions Judge-
000476-2019 in July, 2021 and therefore cum-Special Judge
she could not bring the (PC Act) (CBI),
relevant record. She was RADC, New
discharged unexamined. Delhi.
Thereafter, directions was
issued to Waorthy Directar,
Women Empowerment Cell
of Department of Women
and Child to depute some
other official to produce the
relevant record.
2. Deputy Directar,
Department DCW appeared
with relevant record/original
file, which was retained with
the judicial record till further
orders. The said Deputy
Director was examined as
CW-1 and discharged.
3. Matter is listed for PE on
19.05.2025.

18 | SC-05/2024 |State |Ufs 5 |MLA 29.04. | 18.05. | 08.02. PE 20 17 | Not | List No No July, 2025 | 1. Matter is at the stage of | Short dates are | Case was received
State Vs. Anil | Case 323/356/ 2016 | 2016 | 2017 recor | of final arguments. being given. by transfer on
Jha & Ors. 34 IPC ed | witne 06.08.2024

& 3(i) ss not 2. Part arguments were heard
(1) (s), filed on two dates,
The
SC/ST 3. Matter js listed for
Act 1989 remaining  arguments on
behalf of Ld. Counsel for
accused persons as well as on
behalf of Ld. APP for the
State on 01.05.2025.
19 | Misc. DJAS] [Misc. |- - | EX- 27.01. - - Arguments | - - - - No No June, 2025 | Part arguments were heard. | Short dates are | Case was received
Filing No. DJ/AS] MLA 2025 on Matter is now listed for | being given by way of
35/2025 (Abated) application further  arguments  on assignment on
CNR No. 24.05.2025. 27.01.2025
DLCT11-
000075-2025
ED
vs. OP Chautala
20 [ Misc.DJAS) |Misc. |(EDCase | - |- 17.02. - - Argument | - - - - No No June, 2025 1. Ld. Counsel for non | Short dates are | Case was received
137/2025 DJASJ 2025 on applicannt /LRs of deceased | being given by way of
(75/2025) applicaiton Om Prakash Chautala sought assignment on
ED vs. Om some time to file reply to 17.02.2025
Parkash application under sub Section
Lhautela (since (7) of Section 8 of PMLA,
deceased) 2002 seeking confiscation 0!»\
{
PEvRl udge (¢ ¢y
: (Mp ) (CBi)-23
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confirmed attached
properties of accused Om
Prakash Chautala (deceased).

2. Matter is listed for reply

and arguments on
¢ 24,05.2025.
21 Crl. Rev. Crl. ws Sitting | 07.03. No No July, 2025 |Ld. counsel for the Fresh revision
09/2025 Rev. 438/440 MP 2025 Argument respondent No.l  sought petition received
Satyender Petition | BNSS, on some (ime o file the reply to by way of
Kumar Jain vs. 2023 application the  Revision  petition, allocation on
Bansuri Swaraj Accordingly the matter was 07.03.2025.
& Anr. adjouned for 14.05.2025.
CNR No.
DLCT11-00187-
2025
22 | Misc DJAS) [Misc. |State Former | 19.04. Reply on No No May, 2025 | An application moved on Fresh application
181/2025 DJASJ | case MLA 2025 application behalf surety/applicant received from Bail
State Lovindra  Chadha  for and Filing Section,
Vs, releasing of FDR's. Notice on 19.04.2025
Gopal Gayal of the application be issued
Kanda & Anr. to the State.
Matter was adjourned for
arguments on 01.05.2025.
- Misc DJASJ | Misc. |State Former | 19.04. Reply on No Na - 1. An application moved on | - Fresh application
18072025 DJASJ | case MLA 2025 application behalf of accused Gopal received from Bail
State Goyal Kanda to take on and Filing Section,
VSi record  Authority  Letter on 19.04.2025
Gopal Goyal issued by him and seeking
Kanda & Anr.

permission to Mr. Chaman
Lal Mittal to collect two
FDRs. The same was listed
for arguments on 25,04.2025.

2. The same was disposed
off on 25.04.2025.

N
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Misc DJAS] [Misc. | State Former | 19.04. Reply on - No No - An application moved on |- Fresh application
179/2025 DJAS] | case MLA 2025 application behalf of surety/applicant received from Bail
State Chaman Lal Mittal for and Filing
vs. releasing two FDRs. Section, on
Gopal Goyal The same was disposed off 19.04.2025
Kanda & on 25.04.2025.
Another
Misc. DJAS] | Misc ws 13 - 10.02. Argument - - No No - Arguments were heard on the | - File received by
02/2025 DJAS) | (1) of 2025 on application moved by A-7 way of transfer on
CBIvs. US. [Case PC Act application seeking cancellation of LOC 10.02.2025 of Ld.
Awasthi & Ors. issued against him by the PD&SJ, RACC,
(Sanjay Jain) CBL New Delhi
CNR DLCT11- The said application was
000633-2024 disposed off on 04.04.2025.

Total cases pending as on 30.04.2025 = 22

Prepared by:- JA/Ahlmad

(3

(Jitend
Special Judge, (PC Act) (§/BI)- 23 (MPs/MLAs Cases)
Rouse Avenue (ourt Complex, New Delhi

Special Judge (PC Act) (CBI)-23
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VISHAL GOGNE
Additional Sessions Judge
Special Judge PC-Act), (CBI)-24
"Rouse Avenue District Court
New Delhi

MONTHLY PROGRESS REPORMMG WITH CASES AGAINST MPs AND MLAs, OF THE MONTH OF APRIL-2025
{Letter No. 1V[PIMLAs/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020}

1. |Name of the Presiding Officer

Dr. VISHAL GOGNE

2. | Designation

Special Judge (PC Act) (CBI)-24 (MPs / MLAs Cases)

Rouse Avenue Court Complex, New Delhi.

3. | Date since which posted in the court

15.12.2023 (A/N)

4. | Total number of cases pending on the first day of the *21
month
5. {Number of cases disposed in the month with detail i.e. *1

conviction, acquittal, discharge, acceptance of closure
report, etc

1 (Criminal Revision)

6. | Number of cases pending on the last day of the month

*21

7. |Number of cases instituted in this month

1
1 (Complaint case, PMLA)

Prepared by:

Luéls
(Ahlmad/JA)
{

|2

(Dr. VISHAL GOGNE )
Spl. Judge (PC Act) (CBI)-24 (MPs/MLAs Cases)
Rouse QHSMeJ&%‘éQF%‘HEB'@BINQ‘P’ Delhi
(MPs/MLAs Cascs)

Rouse Avenue District Court
New Dethi




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBD)-24
"Rouse Avenue District Court
New Delhi

Date of institution

SINo [ CNR No. and Cause title [Nature -Whether State cascj Penal statutes No. of Whether accused is Date of cognizance
complaint case or closur involved accused |[sitting or former MP/NMLA
report
DLCT11-000429-2023 State Case U/s: 302, 307 IPC 2 Former Initial Institution dt. 10.02.2014
State MLA 10.02.2014
1 Vs Instituted in this court on
Dr. Jagriti Singh etc. 24.05.2023
Prese | Detail of prosecution | Statement of Detail of defence Date since when (Whether there is any stay of|Whether any interim| Expected date of
Date of nt witnesses accused - withesses matter has been proceedings ordered by | orders are existing disposal of case.
Framin Stage Whether posted for final | superior court, if yes give in the matters
gof lof the recorded or arguments detail
Chargegcase not
s
Witne WitnesseﬂWitnesses Defence Defence -Yes- Matter was received in
06.06.20 sses | dropped | examined witnesses | witnesses Vide order dt. 04.02.2025 and -Yes- the month of May 2023,
15 cited cited examined 18.02.2025 of Hon’ble High Matter is expected to be
PE | 76 11 37 No - - - Court of Delhi in Crl. M A disposed of within a year
- (Cross / 5257 of 2025 and Crl. M C
PW 13 s 697 of 2025 the further
deferred) cross-examination of PW13 i
deferred till the pendency of]
the Crl. MC No.697/25

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month  |The Action plan formulated and the }

|steps taken for expeditious disposal of

1

|the case

|
|

The specific reasons, if any causing _
delay in disposal of the matter

| The matter was taken up in this month. One (1) witness PW-37 who is theg(l) Directions for advance reports upon'
Investigating officer of this case was examined at length.

{summons to witnesses.
(2) Consecutive / Bulk date of hearing,

jadjournments are being given. .

{(3) Short dates being given and no unnecessary |High Court of Delhi in Crl. M A 5257 of 2025

Matter has béeﬁ Vreceived in the month of May 2023 by
.transfer from Patiala House Court, New Delhi. Vide}
order dt. 04.02.2025 and 18.02.2025 of Hon’ble |

land Crl. M C 697 of 2025 the further cross-|
examination of PWI13 is deferred till the|
|pendency of the Crl. MC No.697/25. :

— ‘t %




VIRHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
‘Rouse Avenue District Court

| CNR No. and Cause title [Nature - Whether State case,| Penal statutes No.of | Whether accused is Bité dfinstitution Date of cognizance
No complaint case or closur involved accused sitting or former
report MP/MLA
DLCTI11-000478-2019 Complaint case 3&4of PMLA, 9 Former MP, Sitting MLA 06/09/16 07/09/16
2002
5 ED
Vs
__ Yirbhadra Singh etc. e _— -
Present || Detail of prosecution |Statemen| Detail of defence Date since [Whether there is any stay of proceedings ordered{ Whether any |Expected date of disposal
DateStage of withesses tof ! witnesses when by superior court, if yes give detail interim orders of case.
of the case accused ~ matter has are existing in
Fram Whether been the matters
ing recorded posted for
of or not final
Char| arguments
ges | i
[~ WitnesWitnessWitnesses| | Defence | Defence | Vide order dt. 19.04.2022 of Hon’ble High Court of Delnj T Yes- | m
05.05.) ses ‘ es lexamined ! witnesses || witnesses bassed in Crl. Rev. P 217/2022 titled as Vikramadity: |
21 cited droppe: { cited examined Singh Vs ED the trial court has been directed to record the
i d i _ prosecution evidence but the cross- examination be
PE 107 | 2 75 No = = - deferred till next date.
— : | (Cross is
; deferred) ’
! H |

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

_“Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

!
i

IThe Action plan formulated and the steps
|taken for expeditious disposal of the case

|

The specific reasons, if any causing
delay in disposal of the matter

The matter was taken up in this month. Witness PW-75 (Sh. Anup Singh Rauthan) wasi
unable to appear for evidence on some personal grounds.

(1) Directions for advance reports upon

|summons to witnesses.
1(2) Consecutive / Bulk date of hearing.
{(3) Short date being given and no unnecessary

adjournments are being given.

Vide order dt. 19.04.2022 of Hon’ble High Court
of Delhi passed in Crl. Rev. P 217/2022 titled as
Vikramaditya Singh Vs ED the trial court has been

[
i
i
I
i
|
i

directed to record the prosecution evidence but the
cross- examination be deferred till next date. Most
of the witnesses pertains to other states.
Unavailability of witness.

5
N




VisdAL GUGNE

Additional Sessions Judge

Special Judge ( PC-Act), (CBI)-24
‘Rouse Avenue District Court

New Nelhi
SI No CNR No. and Cause title |[Nature - Whether State case, complaint{Penal statutes| No. of accused |Whether accused is sitting| Date of institution Date of
case or closure report involved or former MP/MLA cognizance
DLCT11-000975-2019 State 109, 465 r/w 471 9 Former MP, Sitting MLA 31.03.2017 08.05.2017
CBI (PC Act case) IPC and 13 (2)
3 Vs r/w 13 (1)(e) of
. ) PC Act 1988
Virbhadra Singh etc.
Date of Prese Detail of prosecution Statement| Detail of defence Date sinc Whether there is any stay of proceedings Whether any | Expected date of
Framing nt withesses of accused withesses hen mattery ordered by superior court, if yes give detail |interim orders | disposal of case.
of Stage - as been are existing in
Charges of the Whether osted for the matters
case | recorded inal
or not rguments ] ) 7 B )
Witnesses|Witnesses|Witnesses Defence | Defence Yes, Vide Order dt 16.04.2019 of the Hon'ble High -Yes- -

cited dropped |examined withesses | witnesses ‘Cowrt of Delhi in W.P. (Crl) 235/2019 titled as Pratibha

cited examined Singh and Anr & Crl. M.As 1619-1620/2019, the trial

10.12.18| PE 293 — 61 No - — — court has been directed to make all possible endeavors!

to first record the evidence of witnesses who are not'

related to the State of Himachal Pradesh.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
~ “ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

{The Action plan formulated and the steps
itaken for expedltlous dlsposal of the case

i
}

; delay in dlsposal of the matter

The specific reasons, if any causing

|Matter was taken up on three (3) dates in this month On the previous date ld
{Prosecutor had submitted that upon the examination of PW-61,

j{before the Hon’ble High Court. It was submitted on behalf of the CBI that the

{before the Hon’ble High Court on 18.05.2025. One IA application was disposed of.

all witnesses |
|unrelated to the State of Himachal Pradesh were examined and further witnesses,who -
|may relate to Himachal Pradesh, were now required to be examined. It was submitted |
Ithat further witnesses can only be examined upon adjudication of the writ petition |

{process had been initiated for moving an application before the Hon’ble High Court |
with respect to the order dated 16.04.2019.The matter was stated to be next listed

(1) Dll‘CCthl’lS for advance reports upon summons to
witnesses.

(2) Consecutive / Bulk date of hearing,.

(3)Short dates being given and no unnecessary!
adjournments are being given.

\Court of Delhi in W.P. (Crl) 235/2019 titled as |

to the State of Himachal Pradesh. Such|

\this matter most of the witnesses are pertains |
{to the Himachal Pradesh. Unavailability of|

Vlde 0: de: dtl 6 04 701 9 of the Hon 'bIe ngh ‘

Pratibha Singh and Anr & Crl. M.As 1619- !

1620/2019, the trial court has been directed |
|to make all possible endeavors to first record
|the evidence of witnesses who are not related |

witnesses have largely been examined. In

witness & counsels.

ur




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
Rouse Avenue District Court

s CNR No. and Cause title

Nature - Penal statutes No. of | Whether accused is Date of institutionew Uell Date of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
B closure report
DLCT11-000981-2019 State Case 467,468, 471, 474, 201, 9 Former MLA 14.07.2017 03.08..2017
170, 120B of IPC and Sec|
4 S;ate 8 of PC Act, 1988
S
Sukesh Chandrashekar etc.
Prese | Detail of prosecution |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of Nt witnesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of pofthe Whether posted for in the matters
Chargesase recorded final
or hot arguments
WitnessWitnesses/Witnesses Defence | Defence Yes, Vide order dt. 14.12.2018 of Hon'ble Supreme Court of -Yes- -
es cited| dropped | examined witnesses |witnesses India in SLP (Crl) No. 46619/2018 titled as B.Kumar Vs
cited |examined State and Vide order dt. 30.09.2019 of the Hon'ble High
PE 66 — 4 No _ _ _ ’Com't- af Delhi in Criminal Revisions no. 273/19, 1078/18,
174148 1140/18 and 1121/18, the proceedings are stayed till date.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during
the month

The Action plan formulated and
the steps taken for expeditious
disposal of the case

The specific reasons, if any causing delay in disposal of
the matter

1.) The matter has been stayed by the Hon’ble Supreme Court of ;
|India.It was submitted by the Ld. Counsel for the accused that the |
Iproceedings before the Hon’ble High Court in the present matter
were next listed on 27.05.2025 and the interim order was continued.
Thus, in view of the said submission, case was adjourned.

2.) One misc. application was disposed of in this month.

It was stated by the counsel of the applicant / accused on the previous date,
that the matter is listed before the Hon'ble High Court of Delhi on
106.08.2024. Interim orders have been continued.




VISHAL GOGNE
Additional Sessions Judge
bpecxal Judge ( PC- Act) (CBI) 24

1 st CNR No. and Cause title jN‘tlfl"e‘wWHBtﬁé "STaie™" | Penal statutes | No.of | Whether accused is Date of institution Date of cognizance
No case, comp‘lamt case or involved accused sitting or former
closure report N - - MPMLA
DLCTI11-000125-2019 State 120B r/w 420 of IPC 14 Former MP/ Sitting 16.04.2018 30.07.2018
and Sec 13 (2) r/w MLA
5 CBI (PC Act case) 13 (1) (d) of PC Act,
Vs 1988
Lalu Prasad Yadav etc.
Prese | Detail of prosecution (Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of nt withesses of witnesses when matter| by superior court, if yes give detail interim orders| disposal of case.
Framing [Stage accused - has been are existing
of pfthe Whether posted for in the matters
Charges(case recorded final
or not arguments
Witness{ Witnesse |Witnesses Defence | Defence - - Within one year from the
es cited|s dropped| examined witnesses |witnesses date of framing of the
cited [examined charge.
Arg/ | 94 -~ - No - - -
_ Charg
e

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

|of the case

|The Action plan formulated and the
|steps taken for expeditious disposal

{The speclfic reasons, if any
{causing delay in disposal of the|
matter

1.) The matter was taken up on six (06) dates in this month.

2.) The matter was listed for arguments on charge on consecutive dates (from 21.04.2025 to 26.04.2025).
3.) The Id. Sr. Counsel for the accused no. 1 to 4 had advanced further arguments at length on the aspect of i

charge .

4.) Extensive Arguments on the aspect of charge were next heard on behalf of accused no. 7 and accused

no. 9.

5.) Extensive Arguments on the aspect of charge were next heard on behalf of accused no.8.
6.) Extensive Arguments on the aspect of charge were heard on behalf of accused no. 13.

7.) Arguments on charge were heard at length on behalf of multiple counsels in the above bulk dates. The

matter had been listed with a view to conclude the arguments on charge on a day to day basis from
07.05.2025 to 20.05.2025.
9.) One misc. application was disposed of in this month.

Consecutive dates being given for' -
[arguments on charge.

(,




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24

Rouse Avenue District Court
Nane Delki

Sl CNR No. and Cause title Nature - Whether State case, Penal statutes involved No. of (Whether accused is sitting| Date of institution [Date of cognizance
No complaint case or closure report accused or former MP/MLA
DLCT11-000985-2019 Complaint Case Sec 3 & 4 of PMLA’ 2002 16 Former and sitting MP and 25/08/2018 17.09.2018
MLA
ED
6 Vs
M/s Lara Projects LLP Ltd etc.
Prese | Detail of prosecution [Statement| Detail of defence Date since when matter + Whether there is any stay of Whether any Expected date of
Date of it withesses of witnesses has been posted for final | proceedings ordered by superior |interim orders| disposal of case.
Framing Stage accused - arguments court, if yes give detail are existing
of pfthe Whether in the matters
Charges case recorded
or not i
Witness! Witnesse |Witnesses Defence | Defence \Yes, The Hon,ble Supreme Court of India) -Yes- Within one year from the
es cited|s dropped| examined witnesses |withesses vide order dt: 16/09/2019 in SLP (Criminal) date of framing of the
cited examined 8156/2019 titled as Sarla Gupta Vs ED, has| charge.
Misc. | 21 — — No — — — Iordered to not to frame charges until further|
_ App & orders.
Arg/
Charg
e

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
) e “ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.
Short Summary of the work done in the |The Action plan formulated and the | The specific reasons, if any causing delay in disposal of the matter
case during the month steps taken for expeditious disposal
of the case

The proceedings have been stayed by Hon’ble e The Hon,ble Supreme Court of India vide order dt: 16/09/2019 in SLP (Criminal) 8156/2019
Supreme Court. It has been submitted on behalf of the titled as Sarla Gupta Vs ED, has ordered to not to frame charges until further orders.
accused persons that orders are awaited from the|
Hon’ble Supreme Court. One IA applications was
disposed of .




VisHAL GOGNE
Adcitional Sessions Judge
Special Judge ( PC-Act), (CBI)-24

Rouse Avenne District Coust
Sl | CNR No. and Cause N¥aturg; Penal statutes No. of accused | Whether accused Date of institution Date of cognizance
No title Whether State case, invoived is sitting or former
complaint case or closure MP/MLA
) ] report
DLCT11-000985-2019 Complaint Case Sec 3 & 4 of PMLA’ 8 Former MP 08.03.2021 26.03.2021
2002
ED
7 Vs
M/s Alchemist Township
India Ltd etc.
Presen Detail of prosecution Statement of| Detail of defence Date since when Whether there is any stay of Whether any | Expected date of
Datelt Stage withesses accused - witnesses matter has been | proceedings ordered by superior |interim orders | disposal of case.
of pof the Whether posted for final court, if yes give detail are existing in
Framcase recorded or arguments the matters
ing not B _ . -
of Witness| Witnesses | Witnesses Defence | Defence Yes, Vide order dated 25.05.2022 of the -Yes- Within one year from
Char es cited| dropped | examined withesses |withesses Hon’ble High Court of Delhi passed in Crl. the date of framing of
ges cited examined M.C No 2483/2022, the operation of order the charge.
Misc 52 — s No — = — dated 22/03/2022 has been st‘ayed. ’I:ha
: matter was listed on 09.04.2024 in the High
~ |App & court of Delhi.
Arg on
Charge

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
B ) ~_“Court on its own motion vs. Union of India & Ors.” below mentioned pomts have been added. B

Short Summary of the work done in the case during the moenth  {The Action plan formulated and the |[The specific reasons, lf any causmg
* |steps taken for expeditious disposal {|delay in disposal of the matter

i of the case ‘ |
The matter has been stayed by the Hon’ble High Court. It was submitted that the = {The next date before the Hon’ble High Court is
inext date before the Hon’ble High Court is 22.07.2025. A copy of the order of the 22.07.2025.

|Hon’ble High Court dated 16.04.2025 had been filed wherein the matter had been '

listed for 22.08.2025.

/

&




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act). ((:T‘)D-Q-t
‘Rouse Avenue Diz oyt ot

LT

1

Sl CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
. closure report
DLCT11-000331-2022 Complaint Case Sec 3 & 4 of PMLA’ 1 A co-accused was a 02.06.2022 09.06.2022
2002 former MLA in the
8 ED predicate offence.
Vs
Sukash Chandrashekar.
Prese | Detail of prosecution |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of [t witnesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of pfthe Whether posted for in the matters
Chargescase recorded final
or not arguments
Witness| Witnesse |Witnesses Defence | Defence Yes -Yes- Within one year from the
es cited|s dropped| examined withesses |withesses \Vide order dt. 06.02.2024 of Hon’ble High Court of Delhi in date of framing of the
cited examined W.P. (Crl) 3560/2023 & CrlM. A 33055/2023 titled as charge.
DE 23 1 20 Yes __ — — ukash Chandrashekhar Vs ED, the trial court has been
directed to adjourn the matter and fix a date later than the
15-;2-20 date fixed in Hon’ble High Court of Delhi.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month

|
|

The Action plan formulated and the steps
taken for expeditious dispesal of the case

|

{delay in disposal

I'The specific reasons, if any causing

of the matter

1) The matter has been stayed by the Hon’ble High Court.
2.) The matter is at the stage of recording Defence Evidence. The proceedings
before the Hon’ble High Court were stated to be next listed in July 2025.

|Tuly 2025.

jcourt to adjourn the present matter to a date
llater than the date before the Hon’ble High
{Court. The proceedings before the Hon’ble
|High Court were stated to be next listed in




VISHAL GOGNE
Additional Sessions Judge
Specml Judge ( PC-Act), (CBI)-24

A Niatrint Conurt
AVERHeoIStRET

Sl CNR No. and Cause tltle h Natwg,,, Mhether State  Penal statutes No.of | Whether accused is Date of institution Date of cognizance
No case, complaint case involved accused sitting or former
or closure report MP/MLA
DLCT11-000630-2022 State Sec 8,9,11,12, 13(2) r/'w 19 Former and Sitting MP / 10.10.2022 27.02.2023
13(1)(d) of PC Act 1988 Sitting MLA
9 CBI (PC Act case) & Sec 120B r/w 467,
Vs 471,468,420 IPC
Lalu Prasad Yadav etc.
Present Detail of prosecution (Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date Stage of witnesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
of [hecase accused - has been are existing
Frami Whether posted for in the matters
ng of recorded final
Charg or not arguments
es Witness Witnesse |Witnesses Defence | Defence -- -- Within one year from the
es cited|s dropped| examined witnesses |withesses date of framing of the
cited |examined charge.
Misc. app| - - - - - - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

: Short Summary of the work done in the case during the month

1The Action plan formulated and the steps
jtaken for expeditious disposal of the case

| The specific reasons, 1f any causing
{delay in dlsposal of the matter

|Scrutiny of documents by accused persons
12.) With a view to expedite proceedings u/s 207 Cr.P.C the matter was listed on consecutive

jdates (on 02.04.2025 and 21.04.2025 to 30.04.2025). The matter was taken up on ten (10)
| dates in this month

persons.
14) Six (6) bail applications were disposed off in this month.
16.) Five (5) IAs / Misc. applications u/s 207 Cr.P.C. were disposed of in this month.

by the counsels of the accused persons
01.05.2025 to 09.05.2025

(about more than 35000 pages, approx) from

s

: 1.) The matter comprises of (5) five charge sheets and involves 103 accused persons who |
ithave been summoned previously. The proceedings at the stage of section 207 Cr.P.C. /.

{3.) Multiple bail applications, I.A.s and Misc. applications were moved on behalf of accused

7.) The matter is next listed for scrutiny of illegible , deficient documents of the charge sheet |

lines.

Short date and mentioning of investigation time.

There were 78 accused in the final
supplementary charge sheet. Cognizance was
|taken against one hundred and three (103)
accused person. Multiple Misc. Applications
lmoved by the counsels of the accused
lpersons.




VISHAL GOGIVE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
‘Rouse Avenue District Court

sl CNR No. and Cause title Nature - Penal statutes No.of | Whether accused is Date of institutibiw Delhi Date of cognizance

No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000114-2023 State Case Sec 3 (1)(r)(s) of SC/ST 10 Sitting MLA 30.01.2023 30.01.2023
Act
State
10 Vs
Virender Singh Kadiyan etc.
Prese | Detail of prosecution [Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of nt witnesses of withesses when matter, by superior court, if yes give detail interim orders|  disposal of case.
Framing Stage accused - has been are existing
of [pfthe Whether posted for in the matters
Charges case recorded final
or not arguments | o
itness Witnesse |Witnesses Defence | Defence Yes, vide order of the Hon’ble High Court dated 31.05.23 in -Yes- -
es citedis dropped| examined witnesses |withesses Crl. M.A 15541/2020(Stay) in Crl. M.C 4140/2023, 4557/23,
cited |examined 4563/23 & 4576/23 the proceedings have been stayed.
PE 25 - 10 -- - - -
20.05.20 (all
23 deferred)

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|short Summary of the work done in the case during the month

'The Action plan formulated and the steps taken
[for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

The proceedmg has been stayed by the Hon’ble ngh Court of Delhi. The
proceedings are presently stayed against all accused persons. The next date of
[hearing before the Hon'ble High Court was stated to be 23.04.2025. Matter had '
|not been taken up in this month.

)

(1) Short date may be given and no unnecessary
adjournment are being given.

1(2) Ld. PP to consider whether trial may continue
qua other accused.

Vide order of the Hon’ble High Court dated 31.05.23 in
Crl. M.A 15541/2020 (Stay) in Crl. M.C 4140/2023,
4557/23, 4563/23 & 4576/23 the proceedings have been
stayed in the matter.




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBD-24
‘Rouse Avenue District Court

Nature - Whellidr D Gtate case,

SI | CNR No. and Cause title Penal statutes No. of Whether accused is Date of institution Date of cognizance
No complaint case or closure report involved - accused |sitting or former MP/MLA
DLCT11-000033-2024 Complaint Case Sec3 & 4 of Sitting MPs / MLAs 09.01.2024 27.01.2024
11 ) PMLA2002
Enforcement Directorate
Vs
Amit Katyal etc
Prese | Detail of prosecution [Statement| Detail of defence Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of nt witnesses of witnesses when matter| by superior court, if yes give detail interim orders|  disposal of case.
Framing Stage accused - has been are existing
of pfthe Whether posted for in the matters
Charges(case recorded final
or not arguments
Witness| Witnesse |Witnesses Defence | Defence - -- One year from the date of
es cited|s dropped| examined witnesses |witnesses framing of charge.
cited |examined
-- Misc. | 46 - - - -- - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

|The Action plan formulated and the steps
taken for expeditious disposal of the case

i

| The specific reasons, if any causing delay
|in disposal of the matter ‘

tweeks.

1.) The matter was been taken up on two (2) dates in this month.

12.) A status report was filed by the ED with respect to the status of investigation as queried by the court
lon the previous date. It was submitted that the process of sanction for prosecution will also be
lexpedited. Court had directed ED to ensure that the processing of the sanction be completed within two

13.) One IA application was disposed of in this month.

Short dates being given for expeditious’
conclusion of arguments on charge.

Sanction for prosecution of accused‘
Ipersons is still awaited. Supplementary
{Complaint has been filed. :

/




Vi, GUGNE
Addjtional Sessions J udge
Special Judge (PC-Act), (CBD)-24
Rouse Avenue District Court
New Delhi

Si CNR No. and Cause title Nature - Whether Stat Penal statutes No. of Whether accused is Date of institution Date of cognizance
No case, complaint cas involved accused sitting or former
or closure report MP/MLA
DLCT11-000307-2023 State case Uls 147, 148, 149, 307 26 Ex MLA Initial date 03.12.2016 23.03.2015
IPC Instituted in this court on 11.01.2024
1 2 State
Vs
Naseer @ Naseem etc
Present| Detail of prosecution |Statement! Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any | Expected date of
Date ofStage witnesses of witnesses when matter; by superior court, if yes give detail interim orders| disposal of case.
Framin of the accused - has been are existing
gof [ase Whether posted for in the matters
Charge recorded final
s or hot arguments
itnessMitnesseleitnesses Defence | Defence - - One year from the date
es cited| dropped | examined withesses |withesses of framing of charge.
cited |examined
Charge | 43 - - - - -- -

|
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay in disposal of
the matter

The matter was taken up in this month. The relevant order of abatement of
| proceedings against an accused in the connected matter was passed.
|Matter is fixed for pronouncing orders on charge.

(1) Short dates being given and no unnecessary
adjournments are being given.

The charge sheet is of the year 2015 and is connected with
another case filed of the year 2015. The case was received
by this court in the year 2024. There are 26 accused.
Lengthy arguments on the point of charge were advanced
by separate counsels. On account of the voluminous
record in the present two connected charge-sheets and the
detailed arguments advanced on behalf of separate
counsels for the 26 accused persons, several dates have
been consumed in concluding arguments on charge.

S




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act). (CBI)-24

‘Rouse Avenue Disirict Court

L |

SI CNR No. and Cause title Nature - Whether Stat Penal statutes No. of Whether accused is Date of institution Date of cognizance
No case, complaint case involved accused sitting or former
or closure report MP/MLA
DLCT11-000306-2023 State case U/s 147, 148, 149, 307 36 Ex MLA Initial date 01.12.2015 16.01.2015
IPC Instituted in this court on
13 State 11.01.2024
Vs
Alhlag Alvi etc
Prese | Detail of prosecution |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of nt withesses of accused witnesses when matter| by superior court, if yes give detail interim orders| disposal of case.
Framing Stage - has been are existing
of pfthe Whether posted for in the matters
Chargescase recorded final
or not arguments
Witness| Witnesse |Witnesses Defence | Defence -- -- One year from the date
es cited|s dropped| examined witnesses |withesses of  framing of
cited |examined charge.
Charg| 74 - - - - - -
. e

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

{Short Summary of the work done in the
|case during the month

The Action plan formulated and the
|steps taken for expeditious disposal
|of the case

The specific reasons, if any causing delay in disposal of the
] matter '
i

| The matter was taken up in this month. The relevant
jorder of abatement of proceedings against an accused in |
|this matter was passed. Matter is fixed for pronouncing

orders on charge. 5

(1) Short dates being given and no unnecessary:
adjournments are being given.

The charge sheet is of the year 2015 and the case received by this court in year
12024. There are 36 accused. Lengthy arguments on the point of charge were
{advanced by separate counsels. On account of the voluminous record in the
Ipresent two connected charge-sheets and the detailed arguments advanced on |
Jbehalf of separate counsels for the 36 accused persons, several dates have been |
|consumed in concluding arguments on charge.

7




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
Rouse Avenue District Court
New Delhi

Sl CNR No. and Cause title ature - Whether State’ Penal statutes No. of accused| Whether accused is Date of institution Date of cognizance
No case, complaint case o involved sitting or former MP/MLA
closure report
DLCT11-000455-2023 State case U/s 302, 336, 201, 34 5 Sitting MLA Initial date 29.11.2019 28.09.2019
IPC Instituted in this court on
14 State 16.01.2024
Vs
Raju Kumar Singh etc
Prese | Detail of prosecution [(Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any [ Expected date of
Date of nt witnesses of withesses when matter by superior court, if yes give detail interim orders| disposal of case.
FramingStage accused - has been are existing
of of the Whether posted for in the matters
Charges q
case recorded final
or not arguments
itnessWitnesses| Witnesses Defence |Defence - - One year from the date]
Fivs cited| dropped | examined witnesses |witnesse| of framing of charge.
cited s
examine
d
PE 38 - 24 - - - -
23.11.
23

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case E
during the month ?

The Action plan formulated and the steps
taken for expeditious disposal of the case

|

|

!

The specific reasons, if any causing delay in

{disposal of the matter

1.) The matter was taken up on three (3) dates in this month. }
12.) A report was received from the IO intimating the availability
1of witnesses Sandeep Bhatt and Kaushlendra Jha, both presently ,
iresiding at Moscow, Russia, for evidence through VC.

13) An application for examining witnesses through VC was |
imoved by the prosecution. The same was allowed. The!
| prosecution was directed to contact the competent authority,

i Indian Embassy, Moscow, Russia to ensure the compliance w1th

(1) Directions for advance reports upon summons to witnesses.
(2) Consecutive / Bulk date of hearing.
(3) Short dates being given and no unnecessary adjournments are

|being given.

‘ the VC ru]ee *'or recordmg evndence through VC

\




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBD)-24
Rouse Avenue District Court

New Delhi
Sl CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000781-2022 State case U/s 286, 506 TPC 1 Ex MLA Initial date 13.12.2022 28.11.2022
Sec 9B of Explosive Act Instituted in this court on
15 S:z;te 1884 20.01.2024
S
Kishore Samrite
Prese | Detail of prosecution [Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of nt witnesses of withesses when matter| by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of pofthe Whether posted for in the matters
Chargescase recorded final
or not arguments
WitnessWitnesses Witnesses Defence | Defence - - Judgment is passed in
es cited| dropped | examined witnesses |witnesses this  month.  The
cited |examined ccused has been
Order| 25 = 25 Yes Nil Nil - onvicted. Matter g
16.10.20| on ending for quantum of]
23 Sente entence.
nce

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

%The specific reasons, if any causing
|delay in disposal of the matter

{Short Summary of the work done in the case during the
{month

{The Action plan formulated and the steps
{taken for expeditious disposal of the case

11.) The matter is pending for submissions on sentence and was taken | s
Jup in this month.

2.)The report from the Probation Officer was received after the last date of
thearing. The convict sought a copy of the same. The copy was provided to
|the convict.

13) The matter is listed for submissions on sentence.

éJudgment is passed in this month. The accused |
has been convicted. Matter is pending for
submissions on sentence.

KQJ




VISHAL GOGNE
Additional Sesgions J udge
Sgecial dJudge ( PC-Act), (CBD)-24
Rouse Avenue District Court

New Delhi
SINo CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of institution Date of cognizance
Whether State case, accused sitting or former
complaint case or closure MP/MLA
o report
DLCT11-000987-2019 Complaint case Sec 233/628 r/w 211 & 31 Sitting MP in the 08.12.2016 09.06.2017
240 (3) of Companies connected PMLA case Instituted in this court on
16 SFIO Act, 1956 and Seg pending in this court. 29.07.2024
Vs 120/468/477TA & 120B
Surender Kumar Jain etc. ofIPC_ ) B
Present| Detail of prosecution |Statement| Detail of defence witnesses| Datesince | Whether there is any stay of proceedings ordered by superior | Whetherany | Expected date of

Date of Stage of] witnesses of accused when matter court, if yes give detail interim orders| disposal of case.
Framing the case - has been are existing in

of Whether posted for the matters
Charges recorded final

or not arguments
WitnessWitnesse| Witnesses Defence Defence Yes, vide order dt. 13.12.2022 of the Hon’ble High court of Delhi in -Yes-~ One year from the date
-~ es cited s examined witnesses witnesses Crl. M.C. No. 6716/2022 and Crl. M.A. No. 26115/2022 titled as| of framing of charge.
dropped cited examined Virendra Jain & Anr Vs SFIO & Anr., the trial court may proceed with
Charge| 39 = o5 No = s s earing on arguments on charge. However shall avait the decision of the
, High court before framing formal charges.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

11.) Fresh matter received by way of transfer in the month of July 2024. There are
thirty one (31) accused in this matter.
2.) The matter is stayed by the Hon'ble High court of Delhi for orders on charge.

(1) Consecutive / Bulk date of hearing.
(2) Short date being given and no unnecessary
adjournments are being given.

Ivide order dt. 13.12.2022 of the Hon'ble High

court of Delhi in Crl. M.C. No. 6716/2022 and Crl.
M.A. No. 26115/2022 titled as Virendra Jain & Anr
Vs SFIO & Anr., the trial court may proceed with
hearing on arguments on charge. However shall
await the decision of the High court before framing

iiformal charges.
by




VinHAL GOGNE
Additicnal Sessions Judge
Special Judge ( PC-Act), (CBI)-24

P e — _.Rouse Avenue Districi Court . .. . e — —
New Delhi } i
— e —r e % — i G S
Sl |CNR No. and Cause title Nature - Whether State case, Penal statutes No. of Whether accused is Date of institution Date of cognizance
No complaint case or closure report involved accused |sitting or former MP/MLA
DLCT11-000977-2019 Complaint case 3 & 4 of PMLA , 2002 79 Sitting MP 18.05.2017 03.07.2017
Instituted in this court on
17 Directorate of Enforcement 20.07.2024
Vs
Surender Kumar Jain etec.
fPresen Detail of prosecution [Statemen| Detail of defence Date since Whether there is any stay of proceedings ordered by | Whether any | Expected date of
Date of t Stage witnesses tof witnesses when matter superior court, if yes give detail interim disposal of case.
Framingof the accused - has been orders are
of case Whether posted for final existing in
Charges recorded arguments the matters
or not
WitnesWitness|Witnesses Defence |Defence Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in| -Yes- One year from the
- ses | es |examined withesses |withesse Crl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as Directorate date of framing of
cited |droppe cited s of Enforcement Vs Rajesh Kumar Aggarwal , the order of trial charge.
d examine court is stayed to the extent of supply of un- relied documents not
d relied upc:n .onﬂ:)ehalf oL thetptla)titioner Il_aué tbhet:ist of;?e un-trel:ﬁd
ocuments in the case has to be supplied by the petitioner to the
Orders| 56 - - No - - - respondent without default. P

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

__“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month

|The Action plan formulated and the steps
|taken for expeditious disposal of the case

The specific reasons, if any causing delay

in disposal of the matter

|un- relied documents.

I 1.) Fresh matter was received by way of transfer in the month of July 2024, There are |
seventy nine (79) accused in this matter. The order of trial court is stayed for supply of

I

(1) Consecutive / Bulk date of hearing,
(2) Short date being given and no unnecessary
adjournments are being given.

|Yes, Vide order dt. 27.09.2022 of Hon'ble High |

Court of Delhi in Crl. M.C No. 657/2022 & Crl.
M.A 19865/2022 titled as Directorate of|
Enforcement Vs Rajesh Kumar Aggarwal , the
order of ftrial court is stayed to the extent of
supply of un- relied documents not relied upon
on behalf of the petitioner but the list of the un-
relied documents in the case has to be supplied
by the petitioner to the respondent without|
default. ;




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
‘Rouse Avenue District Court

New Delhi
SI No CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of cognizance
Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000570-2024 State Case ﬁ.l (@)(s)(w)(ii) of SC/ ST 1 Sitting MLA 03.07.2024 12.07.2024
18 POA Act
State Vs Vinay Mishra
resent Detail of Statement of| Detail of defence Date since when Whether there is any stay of Whether any Expected date of
Date of [Stage prosecution accused - witnesses matter has been proceedings ordered by superior | interim orders disposal of case.
Framinglof the witnesses Whether posted for final court, if yes give detail are existing in
of recorded or arguments the matters
Charges not
WitnePMtnessL Witness Defence | Defence -No- -No- One year from the date of
sses J witnesses| witnesses framing of charge.--
22.10.24 cited d’°:"e xa:"" cited | examined
Charge| 18 - 3 No -- -- -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

. Short Summary of the work done in the case during the month

|The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in

disposal of the matter

Fresh matter recelved by way of assngnment on July 2024 Matter was taken up in |
| this month. An application was moved under section 165 Indian Evidence Act on | |
| behalf of the complainant wherein it was prayed that she be permitted to tender two |
documents which were taken on record and allowed to be tendered vide previous |
order of this court dated 15.02.2025.The 1d. Counsel for the accused sought time to !
Ifile a reply to the same. The court observed that the application was superfluous
|and seems to have been moved either formally or by way of abundant caution, |
hence application was disposed of. PW1 Meena was further cross-examined. Ld. !
Counsel for the accused sought adjournment to conclude the cross-exammatlont
with reference to the documents which were tendered on the date and for Wthh
|some time was required for preparing cross-examination.

(I) Consecutive / Bulk date of hearing.
1(2) Short date being given and no unnecessary
adjournments are being given.

.

Unavailability of documents and witnesses.




VISHAL GOGNE
Admtional Sessions Judge
Srecial Judge (PC-Act), (CBI)-24
Rouse Avenue District Court

New Delhi
Sl CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-001154-2024 State 438,440 of BNSS 1 Ex MLA 02.12.2024
19 Somnath Bharti Vs State (Criminal Revision)
Presen| Detail of prosecution |Statemen Detail of defence Date since (Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
Framing©f the accused - matter has are existing in
of [ase Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesNVitnesﬁWitnesses Defence | Defence -No- -No- Matter has been disposed of in
ses | es |examined witnesses | witnesses this month.
cited d’°§pe cited examined
Dispos| -- - - - - -- -
- ed of

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|The Action plan formulated and the [The specific reasons, if any causing delay in |

|steps taken for expeditious disposal |disposal of the matter
of the case

|Short Summary of the work done in the case during the month

1.) Fresh matter received by way of assignment in the month of December 2024, -- -
12.) The matter was taken up in this month.
{3.) Judgment was rendered in this month.




VISHAL GOGNE
Additional Sessions Judge
Speclal Judge { PC-Act), (CBI)-24
‘Rouse Avenue District Court

New Delhi
Sl CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
o closure report
DLCT11-000160-2025 State 397 Cr.P.C. & 440 BNSS 9 Sitting MLA 25.02.2025 -

20 Cr Rev 06/2025 (Criminal Revision)
Gyanendra Singh Vs. State & Ors
Presen| Detail of prosecution |Statemen Detail of defence Date since (Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of [t Stage withesses t of withesses when by superior court, if yes give detail interim orders case.
Framing©f the accused - matter has are existing in
of [ase Whether been the matters
Charges recorded posted for
or not final
arguments
Witnes itnessTWitnesses Defence Defence -No- -No- Within a quarter
ses | es |examined witnesses | witnesses
cited dro(?pe cited examined
Argume| - - - == s = =
- nts

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
_“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month %The Action plan formulated and the

The specific reasons, if any causing delay in

|steps taken for expeditious disposal
|of the case

disposal of the matter

Flesh revision petmon recelved by way of assngnment on February 2025 The
service report of the notice to the respondents were received in this month. Matter -
is ﬁxed for reply and submlsswn on the next date of hearing.

(1) Consecutlve / Bulk date of hearmg
|(2) Short date being given and no unnecessary

ad_]oumments are bemg glven

{ >



VISHAL GOGNE

Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
Rouse Avenue District Court

Newe Delhi

Sl CNR No. and Cause title ~ Nature - Whether State Penal statutes No.of | Whether accused is sitting | Date of institution Date of cognizance

No case, complaint case or involved accused or former MP/MLA
- closure report
DLCT11-001216-2019 |  Criminal Revision U/s 3 & 4 of PMLA 9 Sitting MP Initial Institution Date 23.10.2017
23.10.2017
21 Directorate of Enforcement Case Received in this court
29.03.2025
Vs
Moin Akhtar Qureshi Etc.
Presen| Detail of prosecution (Statemen Detail of defence Date since (Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of { Stage withesses tof witnesses when by superior court, if yes give detail interim orders case.
Framing of the accused - matter has are existing in
of lase Whether been the matters
Charges recorded posted for
or not final
arguments
WitﬁrmtnesTWitnesses Defence | Defence No No Within one year from the date of
ses | es |examined witnesses | withesses framing charge.
cited d'°:pe cited examined
== Misc. | 65 - - - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned pomts have been added.

|Short Summary of the work done in the case during the month

The Action plan formulated and the
|steps taken for expeditious disposal

i

L The specific reasons, lf any causing delay in |
disposal of the matter :

f1 ) Case received by way of transfer on dated ’79 03 2025
|2.) There are 9 accused in this case. Matter was taken up on two (2) dates in ﬂ]lS
tmonth. Misc. proceedings regarding filing of documents were taken up.
3) On the second date multiple misc. applications were taken up.

|of the case

)



VISHAL GUGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
‘Rouse Avenue District Court

) New Delhi

Sl CNR No. and Cause title  [Nature - Whether State\ Penal statutes No. of Whether accused is sitting | Date of institution Date of cognizance
No case, complaint case of involved accused or former MP/MLA
- closure report
DLCT11-000301-2025 Complaint Case U/s 3 & 4 of PMLA 7 Sitting MP Initial Institution Date | = s
15.04.2025
22 Directorate of Enforcement
Vs
Sonia Gandhi & Ors )
Presen| Detail of prosecution |Statemen Detail of defence Date since [Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of t Stage witnesses tof witnesses when by superior court, if yes give detail interim orders case.
Framingpf the accused - matter has are existing in
of [case Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesMitnedeitnesses Defence Defence No No Within one year from the date of
ses | es [examined witnesses | witnesses framing charge.
cited  dr °:pe cited examined
Misc. | 71 - - - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

| Short Summary of the work done in the case during the month

The Action plan formulated and the
steps taken for expeditious dlsposal
|of the case

The specific reasons, if any causing delay in
disposal of the matter

11.) Fresh Case received by way of assignment on dated 15.04.2025. 5
12.) There are 7 accused in this case. i
3.) Matter was taken up on two (2) dates in this month. The Ahlmad had reported
that after checking the documents , certain documents were noticed to have not‘
been filed or serialized appropriately. Court had directed the ED to provide / rectify |
the documents in questlon

1

/




URH TEIeT
PARAS DALAL"
A e s Ut -01
Acdiions! Chisf Judicial tegivies i
199 3 P e, Rt
To, Ruuss Avenus Bistrict Courts, v Dethi
The Ld. Principal District & Sessions Judge,
Rouse Avenue District Court,
New Delhi.

Ref No:- MP/MLAs/RADC/Gaz/2020/E-22388-22393 dated 24/11/2020 & MP/MLAs./RACC/Gaz./2024/298D-307D dated

12.01.24.

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and

Member of Legislative Assemblies (MLA's).
Respected Madam,

It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF

APRIL. 2025.

1. Name of the Presiding Officer : Sh. Paras Dalal

2. Designation 5 ACIM-01

3. Date since which posted in the Court 26.10.2024 (A/N)

4. Total number of cases pending on the first day of the month: 18

5. Number of cases disposed in the month with Conviction:-, Acquittal:-, Discharge or Acceptance of Closure Report-,
details i.e. i Transfer--, ETC :-2 (1) Dismissed CT Case No. 01/2025 Titled

“Sandeep Dikshit Vs. Atishi Marlena & Anr” and
(2) CT Cases 12/2025, Pratima Mudgal Vs. Umang Singhar
6. Number of cases pending on the last day of the month: 18

/

Note* Two cases are instituted in this month including one Crl. Misc. Application.
“
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CNR No.

DLCT12- s
Matter was listed on
000241- 04.04.2025 and |Awaiting
2019 &
Stayesl by 22.04.2925 for furd'}er Ordc:rs of the Stayed by Hon'ble
Crimin Hon'ble proceedings and receipt [Hon’ble P —,
Ct Case- o Supreme Court Yes. Vide |Subiect to of Order of the Hon’ble [Supreme Sl?_. P(CRL)
22/19 499/500 [Former (04/01/13 19/12/1 |Further S.L.P(CR.L) ? € Supreme Court of India. Court of e .
(Comp 1 08/01/13 el B I I N - order dated vacation of R i : 347712019,
SMRITI ; IPC MP 3 |Procee 3477/20189, Stay is still continuing |India and
laint di 22/04/19 stay. 5 : 3429/2019 (1I-C),
ZUBIN ngs 3429/2019 (1I- on the trial and tentative matter would
Case) . . Vide order dated
IRANI VS C), Vide order INDOH is 02.05.2025 pbe expedited 22/04/19
dated 22/04/19 and hence matter was pnce the stay
SANJAY adjourned for [is vacated.
NIRUPA 09.05.2025.
M
CNR No.
DLCT12- Matter was listed on
001394- 04.04.2025 and [Awaiting
Stayed by
2019 & E 22.04.2025 for further Orders of the ;
Hon'ble : g . Stayed by Hon'ble
proceedings and receipt [Hon’ble
Ct Case- SHpieie Einnit of Order of the Hon’ble [Supreme Suprems Cau
64/19  |Crimin S.L.P (CR.L) | Yes, Vide |Subjectto Supreme Court of India C.o?.lrt of S.L.P (CR.L)
2l Further | -- | -- - |- - - 3477/2019, |order dated [vacation of Stapy is stll continuiné India afid 3477/2019,
2| SANJAY |(Comp [499/500 | 1 |SIU98 li5/10/13 [o2rio3| — [Frocee 34292019 (II- | 22/04119 | stay. |1 ke trial and tentative jmatter would | 3422/2019 (I-C),
i MP dings C) ; . Vide order dated
NIRUPA | laint IPC INDOH is 02.05.2025 be expedited
Case) Vids ouder nd hence matter was pnce the sta e
M VS dated 22/04/19 : ; y
SMRITI djourned for fis vacated.
09.05.2025.
ZUBIN
IRANI
\
. it T3 -01
Page No. 3/21 il icial Bagistrater]
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CNR No. Re-list
DLCT12- the Subject to
000017- matter . . |decision on
2021 & for Y%’r;:fe the petition waiting StBY’Ed by the
200 receipt Dated | U/s482 [Matter was not listed in Orders of the [Hon’ble —  High
Ct Case (Crimin| -5 Sitting of 141223 | CEPC  |April due to stay. Last Hon’ble High Court and interim
2p01 | B MLA7 further continued | Pending date of hearing was Court of ptay against trial.
CHHAIL [(Comp 499/500/ Sitting 21/01/21 |27/01/21 [17/11/22 directi - - = | e = - on before the [30.01.2025 and the next Delhi and
BIHAR] | laint 34/120- MP ons/ord sbsmigaiit Hon’ble date of hearing ismatter would
GOSWA |Case) | g 1pe er from b el High Court [13.05.2025. be expedited
MI the A of Delhi or once the stay
VS Hon’bl 23 01y2025 vacation of is vacated.
SATYEN e Delhi e stay order.
DER High
JAIN & Court
OTHERS
CNR No. Stayed by Hon'ble
DLCT12- Awaiting High Court in
000052- Yes, Vide Matter was not listed in Orders of the CRL.M.C.
Order April due to stay. Last[Hon’ble High| 2964/2021, vide
2021 & Ct Crimi 200 Stayed by Dated date of hearing was Court of[ order dated
Case PPN 00 Further Hon'ble High | 05.02.24, | . 07.02.2025 and the nextDelhi ~ and| 24.11.21 and
15/2021 (Comp r&. ) Sitting (28/08/20 01/09/21| -. |procee . o _ Court in continued valéa]t?gn gf date of hearing is|matter wo_uld continued vide
KAILAS | Jaint |499/501 MLA'| 21 ding/di CRL.M.C. on stay 23.05.2025. be expedited| Orders dated
H Case) | IPC rection 2964/2021, |subsequent : once the stay 05.02.2024,
vide order dates and is vacated. 10.04.2024,
GAHLOT dated 24/11/21 | lastly on 18.07.2024,
Vs 31.01.2025 07.10.2024 and
VIJENDR lastly on
A GUPTA 31.01.2025.
LRl r e S N
Am ol 4. "Cbal Magiﬂ.’a!&-m [ﬁ
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[Matter was listed on

IAs per directions
of Hon’ble High
Court of Delhi and
on the submissions

15.04.2025 and of the parties
29.04.2025 for PE. On matter was
CNR No. 15.04.2025 PW10 was adjourned for four
DLCT12- Eadier examined-cross month ie from
000094- (Origina e we’r " examined and [Efforts made [13.03.2024 to
| Date of At discharged. =~ Summons rto list matter 24.07.2024  and
2022 & Cr Institutio of the issued to witmess forevery week, now as no
Cases e Hon'ble INDOH. On 29.04.2025 however, directions for
17/2022 h8/05/22 07/04/2 High Court witness was served but|witness has pdjourning the
3 & of%)elhi . she  requested  forsought matter were
STATE Crimi (Date on 10/08/2 post the djournment as she was jadjournments freceived, the
VS REENR o : busy in some otherffor last twomatter is being
RIPUL Al [B23ESY SALling, wh1c§1 22/08/22 p . PE |21 10 |- |- | - - - maer (30062025 ourt. Summons issued dates, proceeded with.
VERMA (State [506/509/ MLA | caseis (Modifi subsequent itmess for NDOH. U
Case) | 34IPC received ed to date A il i S
@ VIPUL / Chatge fixed atter be put up for PE radjoumments
& ORS — Framed) F— on 07.05.2025. are  avoided
FIR NO 5 10 s i 4y ﬂafifiorttg
834/21 GO = 15380 e dispose  of
e 06/09/22 directions s
SHALIM ) i Cxpeditioly:
BAGH
\ e A = ugtuE -01
. Additional didial Hagistrate-01
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Stayed by Hon'ble

High Court qua
CNR No. Stf‘g'fd}l;? | accused  Kuldeep
DLCT12- Receip Hg:n ? 18 Kumar in
000112- tof a‘é‘éis‘iga Matter was not listed in CRLM.C.  No.
2022 & Cr directi April due to stay. Last - 5853/2022,  vide
Cases ons chéelgiﬁ"élar Yes, Vide date of hearing was g‘r‘;jaelingf e order dated
from No. 285/2079. |order dated 26.03.2025 and the next [y 10 %L 10711722

1972022 | piiin the 2 111023, | .. date of hearing is BhLnd Vide interim
al Sittin 20/10/2 [Hon'bl videorder | " o | Sublectto lg; 5 2005, Court  of | jers dated

STATE & 26/09/22 |26/09/22 y - = |== | = dated 10/11/22 vacation of Delhi and
(State [188 IPC MLA 2 e High subsequent 15/02/24, 27/05/24,

\E and qua other stay. matter would
Case) Court dated and . [12.07.24, 26.11.24
KULDEE o accused |8 pe expedited | 4" 4, 43 2005

P ; persons in once the stay| . S
KUMAR i CRL.M.C.6910 [17-03-2025 (ol  (ooon nulay R
& ORS Further 12022 & been continued till
FIR NO oS Crl.M.A.26781/ JYOCH e,
) ding é02'2 s Y 24.07.2025. Now
41§g21, order’d‘:teec!i the next date of
PURI .08. A
Rouge Avere District Courts, Hed Delhi
X7
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CNR No.
DLCT12-
000122-
2022 &
CT Cases
11/2022

RAVIND
ER
KUMAR
VS
DURGES
H
PATHAK
& ANR

Crimin

(Comp
laint
Case)

200
CrRGC:
&
499/500
IPC

Sitting
MLA

(Origina
| Date of
[nstitutio
n:
15/01/21
)
(Date on
which
case is
received
/
Institute
d in this
court =
28/10/22

)

19/01/23

26/04/2
3&
29/04/2
3

Receip
it of
order,
if any/
Cross
examin
ation
of
CwW1

Yes until
09.12.2024

Yes, Vide
order dated
20.12.23 &

02.04.24,
10.09.2024

and
20.02.2025

Subject to
vacation of [Matter is
stay.  [24.07.2025.

listed for

Efforts made
to list matter
every week,
however,
adjournment
is sought by
both sides but
unnecessary
adjournments
are  avoided
and all efforts
are made to
dispose  of
case
expeditiously.

Vide order dated
09.11.2023, the
revision petition
preferred by accused/
petitioner against the
summoning order
was dismissed by the
Ld. ASJ/Spl. Judge
PC Act) CBI-24
(MPs/MLAs Cases),
RADC, ND. Further,
both the Ld. Counsels
ubmitted that vide
rder dated
0.12,2023 in

No.
4587/23 of the
on’ble High Court
f Delhi, where the
i order

0.12.2023 both the
arties have been
iven liberty to seek
n adjournment
efore this Court till
e next date of
earing. This interim
rder was reiterated
in  order  dated
02.04.24, 10.09.24
and lastly  on
20.02.25. The next
date of hearing is
now 17.07.2025 in
Hon’ble High Court
of Delhi. Now the
matter is listed before
this court on
24.07.2025.
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CNR NO.

DLCT12- Stayed by Hon'ble
000099- (Origina High Court of
2023 & L Date of Delhi in Cyl.MC

CR Institutio No. 7326/2023,
CASES n= Awaitin vide order dated
7/2023 01/10/21 Stayedby | Yes, Vide Dvisties s gt vl ity alars o ) 1102098, Qused

Crimi ® 2 Matter Hon'ble High |order dated April due to stay. Last[Hon’ble High ig’gg/éggj’
rmin s ate on BT Court of Delhi | 15.02.24, |Subject to [date of hearing was Court of Pl ;
STATE al | 188/34 Sitting | which |, 155, (28/08/2 listed | = | -] - — |in CLMC No. |12.07.24, vacajtion of 26.03.2025 and the next [Delhi  and 26.11.24 and

VS (State | TPC MLA case is 3 for 7326/2023, 26.11.24 stay. (date of hearing is|matter would 17.03.2025 interim

KUI},DEE Case) rece/wed epuég:g vide order and 01.08.2025. be expedited orgc?rrliigi\e,?l lzi‘lafn

KUMAR Institute gt | pnce the SI25 | 01.08.2025. Now
& ORS, din this T ’ ) the next date of

FIR NO. court = hearing here is
372/21, 07/07/23 01.08.2025.

PS. )

GHAZIP

UR

i g | o ontini WL




CNR No.
DLCT12-
000177-
2023 &
CR Cases
12/2023

STATE
VS
AMANAT
ULLAH
KHAN

FIR NO.
272/2020,
PS.
Shaheen
Bagh

Crimin
al
(State
Case)

186/189/
353/506
IPC

Sitting
MLA

30.10.23

31.03.24

02.08.24

PE

19

No

31.07.2025

Matter was listed on
16.04.2025 and
30.04.2025 for PE.

On 16.04.2025 PW7
was  further  cross-
examined and
discharged. Summons
lissued to prosecution
witness for NDOH. On
30.04.2025 Ld. Proxy
Counsel for the accused
sought adjournment on
sround that the main
counsel was not
available today. Fresh

for NDOH.
Put up for PE on
14.05.2025.

Short  dates
given and no
unnecessary
adjournments
lare being
given.

Further all
efforts  are
made to
dispose  of
case

expeditiously

summons issued to PW s

d whenever
ossible date
f one week
given,
ubject to
vailability of
ounsels.

Witnesses to be
examined are from
INTA and are posted
out of  Delhi,
whose appearance
requires repeated
summons and at
times dates of one
week cannot be
piven.
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CNR No.
DLCT12-
000038-
2024 &
CT Cases
02/2024

DIRECTO

RATE OF

ENFORC

EMENT

(E.D.)

Vs

ARVIND

KEJRIWA
L

Crimin
Compl
aint
Case)

200
Cr.P.C.
r/wls
174 IPC

Sitting
MLA

03.02.20
24

07.02.20
24

21.12.24

CE

30.06.2025

Matter was listed on
02.04.2025, 15.04.2025
and 24.04.2025 for
further Cross
examination. On both
dated i.e. 02.04.2025
and 15.04.2025. CwW2
discharged unexamined
s he was cross
examined in complaint
case no. 4/24. The
laccused  side  shall
inform on the NDOH
the part of cross
examination of CW2,
they wished to adopt
from CT Cases 4/24.
[The complainant side
may put-forth their
rgument qua the said
adoption. Matter be
fixed for consideration/
cross examination of
CW2 on NDOH. On
24,04.2025 Ld. PO was
on leave. Hence, matter
be fixed for
consideration/cross
examination of CW2 on
06.05.2025.

Short  dates
given and no
unnecessary
adjournments
re being
iven.

Further  all
efforts are

made to
dispose  of
case
expeditiously

and whenever
possible date
of one week

is given,
subject to
availability of
Counsels.
Further,
whenever
matter is
listed for
evidence,
witnesses that
may be

examined on
the same date
re identified
in advance
nd they are
ummoned

ccordingly.

Dates are taken by
both the side for
non-availability of
complainant’s

witness or on

personal request of
counsel for
accused.
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Short  dates
given and no

unnecessary
adjournments
re being
iven.
IMatter was listed on ;g?ér ;rli
2.04.2025, 15.04.2025 sl B
CNR No. and 24.04.2025 for Erl—
DLCT12- further cross |0
000082- examination. On both g
2024 & dated 02.04.2025 and exge h°“5y
CT Cases 15.04.2025, CW1 partly o %l enf]w:r Dates are taken by
04/2024 Erinin cross  examined and g?silnee weael(: both the side for
al ng% : —— further cross | given non-alvailability of
1 [DIRECTO r.P.C. itting 106.03. lexamination was| .. > complainant’s
1|RATE OF CSSFI r/wis MLA 24 07.3.24 1.12.24| CE h - BB deferred at the request Z]\llgjif;l;ilit ct)c; witness or on
ENFORC Case) 174 1PC of Ld. Counsel for the Si—.y ¥ personal request of
EMENT accused. On 24.04.2025 Further. : counsel for
(E.D) Ld. PO was on leave, 3 faccused.
; whenever
Vs Hence, matter be fixed i is
ARVIND for further CIOSS |1 o for
KEJRIWA examination of CW1 on .
L 06.05.2025. . >
witnesses that
may be
examined on
the same date
lare identified
in advance
and they are
summoned
accordingly.
e 7] 01
Additional ricial tzgistrate-01
Page No. 11/21 T O o =, 7 el
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CNR No.
DLCT12-
000089-
2024 &
CT Cases
08/2024

DIRECTO
RATE OF
ENFORC
EMENT
(E.D)
Vs
AMANAT
ULLAH
KHAN

Crimin

Compl
aint
Case)

190 (1)
(a)
Cr.PC
r/wls
200
CrP.C.,
1973
r/wls
174 TPC

Sitting
MLA

05.04.24

09.04.24

18.10.24

Compl

ainant

Eviden
ce

31.07.2025

Matter was listed on
01.04.2025, 17.04.2025
for CE.

On 01.04.2025 CW1
further partly cross
examined and further
cross examination was
deferred at request of

Ld. counsel for the
laccused.

On 17.04.2025 CW1
further partly cross

examined and further
cross examination was
deferred for want of
time. Matter be fixed
for further Cross
examination of CW1 on
22.05.2024 and
23.05.2025. Date was
given since the witness
lis not available before
the said date and he has
to travel from Nagpur,
Maharashtra.

Short  dates
given and no

unnecessary
adjournments
are being
given.

Further  all
efforts  are
made to
dispose  of
case
expeditiously

land whenever
possible date
of one week

is given,
subject to
availability of
Counsels.
Further,
whenever
matter is
listed for
evidence,
lwitnesses that
may be

examined on
the same date
are identified
in advance
and they are
summoned

accordingly

Dates are taken by
both the side for
non-availability of

complainant’s
witness or on
personal request of
counsel for
Fccused.
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CNR No.
DLCT12-
000298-
2024 &
CT Cases
18/2024

DIRECTO
RATE OF
ENFORC
EMENT
Vs
AMANAT
ULLAH
KHAN

Crimin

Compl
aint
Case)

210 (1)
(@)
BNSS
t/wls
223
BNSS
& 208
BNS

Sitting
MLA

19.10.24

20.1.25

Order
on
applica
tion u/s
230/
231
r/w 94
of the
BNSS

Matter was listed on
01.04.2025, 04.04.2025
05.04.2025 and
17.04.2025.

On 01.04.2025 further
arguments were heard
from both sides on
application ws 274 of
the BNSS for discharge
of accused. Ld. counsel
for the accused has
placed on  record
judgment in support of
their arguments. Be
fixed for clarification, if
any/filing of written
submission on NDOH.
On 04.04.2025
Arguments was heard

July 2025 [from accused side on

application w/s 274 of
the BNSS for discharge
of accused and reserve
their right for rebuttal.
Matter was adjourned
for want of time which
shall resume tomorrow
with the complainant
side to make counter
rguments. On |
5.04.2025 further
rguments were heard
from both sides on
application ws 274 of
the BNSS for discharge
of accused. Ld. counsel
for the accused has
placed on  record
judgment in support of

Short  dates
given and no
unnecessary
adjournments
are being
given.
Further  all
efforts  are
made to
dispose  of
case
expeditiously
and whenever
possible date
of one week
is given,
subject to
availability of
Counsels.
Further,
whenever
matter is
listed for
evidence,
witnesses that
may be
examined on
the same date
are identified
in advance
and they are
summoned
accordingly.

This is a fresh case
received by way of
assignment in
October, 2024,

Page No. 13/21
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their arguments. Be
fixed for clarification, if
any/filing of written
submission on NDOH.
The application w/s
230/231 r/w 94 of the
IBNSS was still reserved
for order,

On 17.04.2025 no time
was left for arguments.
Both sides are at liberty
to file written
submission on or before
INDOH. Be fixed for

clarification, if
any/filing of written
submission on

22.05.2025. Date fixed
with the connected
matter where the issues
involved are similar
The application /s
230/231 r/w 94 of the
IBNSS was still reserved

for order on 05.05.2025.

Page No. 14/21
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CNR No.
DLCT12-
000397-
2024 &
CRCases
18/2024

STATE
Vs
HAJI
YUNUS

FIR No.
348/24,
PS
DAYAL
PUR

Crimin
al
(State
Case)

186/353/
323/341/
506/34
IPC

Sitting
MLA

24.12.24

Put up
for
filing
of
supple
mentar
¥
charge-
sheet/
cogniz
ance/
consid
eration
s

14+

20

31.12.2025

Matter was listed on
16.04.2025 for filing of
supplementary charge-
sheet/cognizance/consid
eration.

At oral request of the IO
as he was busy in some
other court, some more
time is given to file
supplementary charge-
isheet.

Put up for filing of
Eupplementary charge-
heet/cognizance/consid
eration on 02.05.2025.

Short  dates
piven and no
unnecessary
adjournments
are being
given.
Further  all
efforts  are
made to
dispose  of
case
expeditiously.
Matter would
be proceeded
with once
investigation
is complete
and final
police report
is filed.

Fresh case has
been received by
way of assignment
on 24122024 &
further
investigation in
itill pending.

Page No. 15/21
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CNR No.
DLCT12-
000062-
2025 &
CT Cases
06/2025

SATYEND
AR JAIN
VS.
KARNAIL
SINGH &
ANR.

Crimin
al
Compl
aint
Case)

210(1)
and 223
of BNSS

and u/s

356
r/w/s
3(5)
BNS

Sitting
MLA

06.02.25

Compli
nance/
argume
nts on
point
of
cogniz
ance

30.09.2025

Short  dates
given and no
unnecessary

Matter was listed on di
03.04.25, 17.04.25 and
23.04.2025 and
26.04.2025. Arguments
on point of jurisdiction
was heard. Matter was
then listed for orders on |is given,
23.04.2025, however, subject to
Ld. PO was on medical pvailability of
leave. Orders on point Counsels.

of  jurisdiction  was [Further,
passed on 26.04.2025 whenever
and now matter is listed matter is
for arguments on point [isted for
of  cognizance on evidence,
08.05.2025.

Fresh case has
been received by
way of assignment
in February 2025.
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CNR No.
DLCT12-
000079-
2025 &
CT Cases
09/2025

RAGHAV
CHADHA
VS.
ADESH
GUPTA &
ORS.

FIR NO.

298/2020

PS. DBG
ROAD

Crimin

Compl
aint
Case)

156(3)
Cr.P.C
for
moniteri
ng
investiga
tion in
connecte
d matter
FIR NO.
298/2020
PS. DBG
ROAD,
titled
“State
Vs.
Vikas
Tanwar
& Ors.

Sitting
MP
(One

accused

)

(Origina
1 Date of
[nstitutio
n:
02.02.21
)
(Date on
which
case is
received
/
Institute
d in this
court =
27.02.25

Argum
ents
/Consi
deratio
n

May 2025

Matter was listed on
07.04.2025 complainant
side sought adjournment
as the main counsel is
not available who
wishes to argue on the
pending  application.
Last and final
opportunity was granted
to the complainant side.
Matter be fixed for
arguments/consideration
with main case for
01.05.2025.

Short  dates
given and no

unnecessary
adjournments
are being
given.

Further  all
efforts  are
made to
dispose  of
case

expeditiously
and whenever
possible date
of one week
is given,
subject to
ravailability of
Counsels.
Further,
whenever
matter is
listed for
evidence,
witnesses that
may be
examined on

the same date
re identified
in

advance
d they are
summoned
accordingly.

transfer
February 2025.

Case has been
received by way of

mn
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CNR No.
DLCT12-
000080~
2025 &
CR Cases
06/2025

STATE
VS.
VIKAS
TANWAR
& ORS.

FIR NO.

298/2020

PS. DBG
ROAD

Crimin

State
Case)

188/269/
147/148/
149/427
IPC& 3
PDPP
Act &3
Pandemi
cAct.

Sitting
MP
(One

accused

)

(Origina
| Date of
[nstitutio
n:.‘
07.09.22
)
(Date on
which
case is
received
/
Institute
d in this
court =
27.02.25

29.04.23

Misc.
Appear
ance/C
onsider
ation

31

31.12.2025

h\daﬁer was listed on
07.04.2025.  Separate
vakalatnama filed on
behalf of accused Vikas {Short dates
Tanwar and  Ravi|given and no
Rajput. Same was taken junnecessary
on record. Since the pdjournments
charge-sheet has already are being
been filed with all the [given.

four accused on police [Further  all
bail and the wial will efforts  are
take time, all the jmade to
accused persons are {dispose  of
admitted to bail onjcase
furnishing of bail bonds expeditiously
in the sum ofjand whenever
Rs.25,000/- each with possible date
one surety of like of one week
mount. Accused Vikas fis given,
nd Ravi Rajput are subject to
admitted to bail subject javailability of
to furnishing of bail [Counsels.
bonds in the sum of [Further,
Rs.25,000/-with one whenever
surety of like amount, jmatter is
Bail bonds, surety [listed for
bonds furnished. Same fvidence,

are accepted. Copy of witnesses that
charge-sheet alongwith [may be
supplementary charge- examined on
sheet already stands fthe same date
supplied to all the gre identified
accused person videlin advance
order dated 23.01.2024. jand they are
[Time was granted to the summoned
ccused side  forfccordingly.
crutiny of the same.
ime was also granted
to accused Adesh

Case has been

transfer
February 2025.

received by way o

m
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Gupta and Yogender to
furnish ~ bail  bonds
ong-with surety bond
n the NDOH. At this
tage, the police report
is stated to be pending
investigation qua the
notices  served  to
Instagram and facebook.
The IO is directed to
clarify about the status
of supplementary
challan qua the same.
Apart from the above,
the Customer
|Application Form
(CAF) of accused Ravi
Rajput is not on record
fand even the CDR has
been filed without
highlighting the relevant
entries to  pinpoint
location of each accused
at the relevant time. The
jstatement of some
witnesses w/s 161 Cr.P.C
is only hand written,the
fsame ought to be in a
typed written form and
legible copies.

Page No. 19/21




INotice issued to all four
[Os of this case to
overcome the above
lacunae and to comply
order of this court by
the NDOH. Matter be
fixed for furnishing of
bail bonds on behalf of
two accused persons/
compliance on behalf of
all  IOs/scrutiny  of
documents on 03.05.25.
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CNR No.
DLCT12-
000121-
2025 &
Misc.Crl
No.
34/2025

STATE
VS.
KAPIL
SANGWA
N@
NANDU.

FIR NO.
191/2023
PS.
MOHAN
GARDEN

Crimin

State
Case)

387,120
B of IPC

Matter
be
fixed
for
Appear
ance
and
recordi
ng of
statem
ent of
process
server

June 2025

Matter was listed on
08.04.2025. An
application sought
process uw/s 82 CrPC
against accused Kapil
Sangwan @ Nandu and
NBW execution report
filed by the I0. NBW
issued against the
accused received back
unexecuted. In view of
the report on NBW which
was part of the case diary,
it appears that accused is
deliberately avoiding the
execution of warrants and
is deliberately concealing
himself despite repeated
attempts made at his last
known address. The
application filed by the
0, was therefore,
allowed and disposed off.
Process under Section 82
of Cr.P.C. issued against
the accused for NDOH.
Concerned process server
was directed to appear in
person  for recording
statement on NDOH.
Matter be fixed for

Short  dates
given and no
unnecessary
adjournments
are being
given.
Further  all
efforts  are
made to
dispose  of
case
expeditiously
and whenever
possible date
of one week
is given,
subject to
availability of
Counsels.

Further,
whenever
matter is
listed for
evidence,
witnesses that
may be

examined on
the same date
lare identified
in advance

appearance onfnd they are
06.06.2025. summoned
accordingl}t.

Misc.
Application
received
connected

PS.

Vs. Naresh

Crl.

in
matter

FIR No. 191/2023,

Mohan

Garden, titled State

Balyan

on April 2025.

Submitted Please

Rouse Averue BamestCo. o
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NEHA MITTAL

?wwwﬁm A

To,

The Ld. Principal District & Sessions Judge cum Special Judge (PC Act) (CBI),
Rouse Avenue District Courts,
New Delhi.

Sub.: Monthly progress report of the Courts setup for trials against sitting and former Members of Parliament (MPs) and Members of Legislative Assembly
(ML As).

Ref. : No. MP/MLAs/RACC/Gaz./2024/298D-307D dated 12.01.2024.

Respected Ma’am,

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite information in the prescribed proforma for the month of
April, 2025.

Yours faithfully,

al THER03
.'.e',"j ozl
stict Courts, New Delhi

Rouse Avanug 1,




1. Name of Presiding Officer: MS. NEHA MITTAL
2. Designation: ACIM-03, RADC, NEW DELHI
3. Date Since which posted in the Court: 26-10-2024 (Afternoon Session)
4. Total number of cases pending on the first day of the month: - 22

REPORT FOR THE MONTH OF :APRIL 2025

R Tek LAkl
s eLtef badtie
Addifienat & -f )

= veni D
MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST'RRPY %

5. Number of cases disposed in the month with details i.e. conviction, acquittal, discharge or acceptance of closure report, etc. : One
CT Cases/11/2025, DOI-21.03.2025, DLCT 12-000095-2025, KAILASH GANGWAL Vs RAJ KUMAR BAGGA AND ORS., U/S 175(3)BNSS, DOD- 30.04.2025, Disposal Type- Dismissed,

category of Disposal- Uncontested.

6. Number of cases pending on the last day of the month: - 22

I -.:':'\\'ﬁfk\, 5

istiict Cousts,

MLASs

S

H B

T L)
W, G Al

)3

New Deiind

Sr.| CNR No. | Natur | Penal |No.| Wheth| Date of | Date of | Date of |Present| Details of State | Details of | Date since | Whether | Whe | Expec | Short summary of | Action | Specific
No |and Case| e~ |statutes| of | er |Institutio| taking |framing| Stage | Prosecution | ment defence when thereis |ther| ted the work done in Plan [ reasons,
Title | wheth | involve | acc | accuse n cogniza of witnesses of witnesses | matter has | any stay | any |date of| the said case (s) |formulat| if any
er d |use .d .15 nce charge wit | wit | Wit | 2US [ Defenc | Defe been posted of . uTter dispos | during the month | ed and causutg
state d | sitting siess | mes | s ed- & . for final | proceedin| im | al of the steps | delay in
case, or wheth | . ., | arguments gs orde| case. taken for | disposal
es |ses | es witnes | witn .
compl former . er ordered | s expeditio [ of the
. cite | dro | exa ses | esses )
aint my/ .| recor | . by are us said case
d | ppe [mine cited | exa . E .
case MLA dl a ded i superior | exist disposal (s)
or or not d court, if | ing of the
closur ? yes give | in said case
e details | the (s)
report matt
. ers
1. [CRNO | State 323/354| 18 | Sitting | 29.09.14 | 16.07.16 | 17.07.18 | Final | 45 | 13 | 32 | Yes 12 10 | 27.11.2024 | Yes, the | No | Withi | On_02.04.2025 Short | Stay by
17/2019D | Case |/354C/1 MLA Argum case has n2 |Asthe matter was dates will | Revisioni
LCT-12- | FIR |53A/14 B been month |still pendmf{b}\fore be given | st court
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Addl'l “" "\ v |~.; ‘;-a ; :

psn 3 g3 e
Co- o Too plilifisor
000141~ ; é\/lgz) 1 2/2 I/Tg/; Stayed by sof L*} ‘Rewsmn%st Courtiy andm} = vide
2019 Ld. va Ju nnegess der
4 |353/356 Revisionis ngf%’f“ c’f&“c 15249;;50 e af;@ | el}gfned
STATE /143/15 t Court stay (Mps/MLAs cases), |adjournm | 02.12.20
Vs 2/506/5 vide order order |RADC, New Delhi, | ent shall 24
SOMNA 09/427/ dated it was adjourned to be
TH 341/342 02.12.202 23.04.2025 for granted.
BHARTI /341pPC 4 awaiting further Further
& ORS orders. all efforts
are made
On 23.04.2025 to dispose
Matter still pending | of case
before the expeditio
Revisionist court for usly.
28.04.2025,
accordingly matter is
adjourned to
07.05.2025.
CRNO | State |186/353 Former | 08.04.16 | 30.08.17 charge | 20 No No | Withi |On 15.04.2025 No Miscella
4/2024 | Case |/332/14 MP n one |It was submitted by [adjournm | neous
DLCT- | FIR |7/149/3 year, |Ld. Counsel for ent shall | applicati
12- NO | 4IPC if the |accused no 1that the be ons
000085- |57/201 partie |Quashing petition has | granted in| delaying
2024 3 s fajl | been filed before the the | the main
to get Hon’ble High Court | aforesaid | case.
of Delhi vide diary cases | Sometim
STATE the | N0 24955758/2025 | unless | es
VS FIR and the same was under |adjournm
RITABR quash | der scrutiny and | compellin | ents have
ATA edin |ghall be listed g to be
BANERJ pursu |thereafter. circumsta | granted
EE & ance | Accordingly, matter |nces. The| under
ORS of |wasadjourned for court | compelli
their |status of filing of shall fix ng
settle |quashing petition for short | circumst
ment. |06.05.2025. datesin | ances

the matter| due to
N\ not more non
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Wes = thana | availabili
Rousr;.iv'enu‘-é Si: e wesk, | Gy afthe
Vs e e, HEw Defei The counsels
witness or the
having | accused
similar | persons.
roles | Delay in
during | concludi
investigat ng
ion be further
called on | investiga
the same | tion by
day for | the IO.
examinati
onin
order to
expedite
the trial.
As faras
possible,
and
applicabl
e use
Section
294
Cr.PC for
admissio
nof
document
s.

CT NO | Compl |500 IPC Former| 05.03.19 | 01.05.19 Notice -- - -- The Yes |Subjec | On 17.04.2025 Short The
15/2019D | aint ™ | uss Hon’ble tto Asproceedingsin | dates will | Hon’ble
LCT-12- | Case 251 Supreme vacatio | the present matter  |be given |Supreme
000215- CrPC Court has nof |have been stayed by |andno | Court

2019 directed interim | the Hon’ble unnecess |y
this Court order | Supreme Court & no |ary directed

VIKAS to not ?&S]I)‘P ;fzmativ; :Iale of adjtmlm;;n this

) isting before ent sha
SANKRI proceed No. Hon'%)le Supreme be Court to
<
( ( ' raT Al
KRR Rt W

eial mdgise m
t 7
Iaem
o A T T
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TYAYA with trial 2413@Court, Y —— | SFAREEEAT |not

ki till 0B s begmadioumed farouriBuiber Defptoceed

VIKAS further pendin |20.05.2025. all efforts |yyith the
SN orders. g are made | ¢ria] tif]

Vs before to dispose | g oo
ARVIND the of case
KEIRIW Hon'bl o ]
AL e usly.
Supre
me
Court.

CT NO | Compl |500 IPC Former| 04.03.23 | 04.03.23 Argum Directions | Yes | -- |On 01.04.2025 Short Directio
03/2023D| aint M ents on have been Vide order daled dates will |ns have
LCT-12- | Case framing passed by 26.03.2025 passed by |be given |peen

000039- of the Hon’ble High Court [andno  |passed

2023 Notice Hon'ble of Delhi, interim unnecess |p,y the
and High order of Sl%ly has . ary Hon'ble
GAJEND argume Court of been continued t'lll adjournm High
ER b Delhi to nex! date of bearing | ¢Sl | Court of

SINGH io,l: Uls this Court ;_Ic h C ) by Delhi to

SEKHA igh Court of Delhi. |granted. ;
-l CgliC ::ljourn Accoxzt.ingly r(;mftter Zl]ml;:rm t(;l(l:xrt to

. was adjourned for effo

GAESI-I;Il?gr the matter further proceedings |are made |adjourn
to a date on 22.07.2025. to dispose | the
later than of case  |matter
the date expeditio [to a date
fixed by usly..  |later
the than the
Hon’ble date
High fixed by
Court of the
Delhi in Hon’ble
CrIM.A High
No Court of
35172/202 Delhi in
3&Crl CriM.A
M.C. No No

o

e il LRI

5. New Delhl




No Objection for
renewal of Passport
was disposed off.

Copy of order dated
04.04.2025 passed
by Hon'ble High
court of Delhi was
filed whereby the

TiTde
. T4
e e
0 03
.
f f
7 T
LR SRR KRN f‘q‘ Gourts, Yic.s el 23&
- Crl M.C.
No
9402/202
3
CR NO | State |143/147| 30 | Former| 21.07.22 | 19.10.22 - Argum | 41 | - - - - - Yes, Yes |Subjec |On 05.04.2025 Short
12/2022 | Case |/149/18 MP ents on Proceedin tto It was submitted by |dates will | Proceedi
DLCT- | FIR | 6/188/3 Charge gs Stayed order |the counsel for be given |ngs
12- NO | 32/353 [further by of accused there was no |and no Stayed
000073 | 200722 | IPC & paneed Hon'ble Hon’bl | update in the details |unnecess |y,
2022 3 PDPP ings High e High |of the case evenon  |ary H’;)n'ble
ACT Conet i Court |the website of adjournm High
STATE Crl MLA of  |Hon'ble High Court |ent shall P,
Vs VASU N Delhi |of Delhi and NDOH [be
RUKHA 0 where |was still reflected as |granted. |CT1M-A
R & ORS 11549/202 the  |04.04.2025, Further |NO
3& matter | Accordingly, matter |all efforts | 11549/20
CriM.C. is was adjourned for | are made |23 &
No listed |16.04.2025 for to dispose | Crl M.C.
3077/2023 for awaiting further of case |No
03.04. {order of Hon'ble expeditio |3077/202
2024. |High Court of Delhi |usly.. 3
On 16.04.2025
An application filed
on behalf of accused
Narender for seeking
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, L Fices
interim Order has : -;;;‘j”:,-‘\"—; .
beenontitued.till | ict Courts{ New D&l
thg NROBVESLC -
21.07.2025,
accordingly matter
was adjourned for
02.08.2025.
CT NO | Compl |499/500 Sitting | 07.08.18 | 13.09.18 {18.11.20| CE - - Yes, Yes |Subjec |Matter was not listed | Short Proceedi
17/2019D | aint |/35IPC MLA Proceedin tto the |in April 2025 as the |dates will | ngs
LCT-12- | Case gs Stayed outco |proceedings in the|be given Stayed
000221- by me of [present mater have|and no by
2019 Hon'ble Crl been stayed by |unnecess |gyontble
2 MC |Hon’ble High Court|ary 7
High ¢ / High
IMRAN Court in ?303/20 Sr Dk ad‘lo?lzllin Court in
HUSSAI CriMC s o 0 lenmce
i No pendin granted, |NO
VUiNDE 833/2021 i Further |833/2021
GUPTA the all efforts
& ORS Hon'bl are made
e High to dispose
Court of case
of expeditio
Delhi. usly.
CT NO | Compl |499/500 Former | 29.05.17 | 03.06.17 | 03.07.19 | Miscell Yes 22.12.20 |Yes, Yes |Subjec |Matter was not listed |Short Proceedi
13/2019D | aint |/501/50 MLA aneous Proceedin tto in April 2025. dates will |ngs
LCT-12- | Case | 2/34 Appear gs Stayed outco |As proceedings in be given |Stayed
000211- IPC ance by me of |the present matter  |and no by
2019 Hon'ble Crl has been stayed by  |unnecess Hon'ble
" MC  |Hon’ble High Court |ary 5
High High
SATYEN Cogur - No of Delhi, matter was |adjournm C:)irt -
DAR Crl M.C 1746/2 | adjourned for ent shall Crl MLC
e 023 [22.05.2025. be s
JAIN Vs No : No
pendin granted.
MANIJIN 1746/2021 gin Further | 1746/202
DER
Rraiued the all efforts |1
SIRSA & Hon'bl are made
f‘/\]
{ ( R T I, Zra-03

Acdition:l Chiaf Judicial Magistrate-03
LiES I'A ;-3 F_'-':: 00T A x-c,-’Fl"' ﬂ
Rouse Avenue Disltict Courts, Now: Delal




ORS Rap® e High to dispose
Court of case
of expeditio
Delhi. usly.
CTNO | Compl 403/406| 7 | Sitting | 14.02.13 | 12.07.13 PE | 2 | - | - - Yes, Yes |Subjec |Matter was not listed | Short Stayed
18/2019 | aint | /420/12 MP Proceedin t to the |in April 2025. dates will | by
DLCT- | Case | ObIPC gs Stayed outco |Present complaint  |be given |Hon'ble
12- by me of |has t3ccn stlayed by [andno High
0(;(())21295 Hon'ble g{rlc Hci;1]\‘])]lDeOHP;g'h Court |unnecess |court in
. an is ary
g:)il; tin No. 28.07.2025 before adjournm g:;] o
DR 578/20 |the Hon'ble High ent shall
SUBRA CriMC 21 Court of Delhi. be 57812021
MANIA Na pendin | Accordingly matter | granted.
M 578/2021 gin is adjourned to Further
SWAMY Hon’bl | 02.08.2025. all efforts
Vs e High are made
SONIA Court to dispose
GANDHI of of case
& Ors Delhi. expeditio
usly.
CRNO | State |186/353| 13 | Sitting | 13.08.18 | 18.09.18 Charge | 71 | - - - InW.P. |Yes |Subjec |Matter was not listed |Short In W.P.
2/2019D | Case |/332/34 MLA (Crl) No t to the |in April 2025. dates will |(Crl) No
LCT-12-| FIR |2/323/5 (Order 3559/2018 order |Interim stay order be given |3559/201
000017- | NO Qf”506 on Hon'ble of has been continued | and no 8
2019 |54201] (ii)/120 charge ,Hi h Hon'bl |and NDOH is unnecess I-;on'ble
8 | B/109/1 already Frrih ¢ High |08.07.2025 before | ary g
STATE 147149/ passed) S Court, |Hon’ble High Court |adjournm | 2
Vs 34736 directed where |of Delhi. ent shall ks
AMANA L= th‘ft the the Accordingly the be h?s
TULLAH Trial matter | matter is adjourned | granted. | directed
KHAN & Court will is for 14.07.2025. Further |that the
ORS refrain listed all efforts | Trial
from for are made |Court
Proceedin 22.05. to dispose | will
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Additionat iagistrate-03
e WE O )
L Flane
g further, 2024. 1 oﬁqasq: 5 r\e}{rain
after ‘%ﬂ?r":gﬂ?e 190
passing Proceedi
Order on ng
Charge. further,
Next date after
of hearing passing
before Order
Hon’ble on
High Charge.
Court of
Delhi is
11.03.202
5
10. CT- | Compl (499/500 Sitting | 03.11.18 | 21.01.19 Argum -- - Yes, Yes |Subjec |On 07.04.2025 Short Stayed
23/2019 | aint | IPC MP ents on Proceedin t to the | It was submitted by | dates will | by
DLCT- | Case Notice gs Stayed outco |Ld. Counsel for be given |Hon'ble
12- uss by the me of | complainant that the |and 10 |Sypreme
000249- 251 Hon’ble by the |matter has not been |unnecess |court
2019 CrPC Supreme Hon’bl |listed before the ary
Copr e Supreme Court after {adjournm
RAJIV . Supre |passing the order ent shall
BABBAR bearing me dated 22..01.2025 and | be
Vs ST Courl no tentative date was | granted.
SHASHI inthe |reflected on the Further
THARO no.12360/ matter |website. all efforts
OR 2024 bearin |Present matter has | are made
gSLP |been stayed by to dispose
n0.123 |Hon’ble Supreme | of case
60/202 | Court. Accordingly, |expeditio
4 matter was adjourned | usly.
for 08.05.2025.
. y
-\
" . TR ﬁm 03
h ( N :t o udicial Kagistrate-03
) L3 ETE, T R

Rrus~ dvenae Gistnct »ourts New Delhi




11.| CT NO | Compl |499/500 Sitting | 15.03.19 | 15.03.19 - Framin mad i e --- - - Yes, Yes |Subjec |Matter was not listed | Short Stayed
10/2019 | aint IPC MP gof i Proceedin t to the |in April 2025. dates will | by
DLCT- | Case Notice gs Stayed outco |Proceedings in the |be given |Hon'ble
12- U/S by me of |present matter has and no High
000193- 251 Hon'ble Crl been stayed by the | unnecess | court in
2019 CrPC High MC Hon’ble High Court | ary Crl MC
Courtin No. of Delhi & NDOH is | adjournm No
SIDDHA Crl MC 3?35/2 :3‘4.05.3'025. ent shall 25951201
RTHA No ) ccor .mgly matter [be 0
SINGH pendin |was adjourned for granted.
Vs 259512019 gin 19.05.2025. Further
PINAKI Hon'bl all efforts
MISHRA e High are made
Court to dispose
of of case
Delhi. expeditio
usly.
12.| CTNO |Compl |499/504 Former| 21.01.19 | 05.02.19 - Argum -1 3 - - - - Yes, - Subjec | On 16.04.2025 Short Stayed
16/2019 | aint | 1/500/3 MLA ents on Proceedin t to the | Matter was at the dates will by the
DLCT- | Case | 4IPC Notice gs Stayed outco |stage of be given |Hon’ble
12- u/s by the me of |argument/submission |and N0 |gypreme
000217- 251 Hon’ble SLP |son the point of unnecess | ourt in
2019 CrPC Supreme n0.132 | framing of notice u/s |ary the
Court in 791202 1251 Cr.P.C AR matter
RAJIV the matter 4 Proceedings in the  |ent shall bearin
din t matter have |be &
BABBAR bearing pendit |presen SLP
hia SLP gin been stayed by the | granted. .
ARVIND Hon'bl | Honble Supreme Further |1O- 9
KEIRTW no.13279/ e Court of India and | all efforts /2024 dt
AL AND 2024 Supre |the tentative date is  |are made |05-10-
ORS me 21.04.2025. to dispose [ 2024
Court. | Accordingly matter | of case
India. |was adjourned for  |expeditio
20.05.2025 for usly.
awaiting further
orders of Supreme
Court of India.
\‘
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13.{ CT NO | Compl |499/500 Sitting | 17.12.18 | 15.01.19 - Framin - - Yes, Yes |Subjec' | Matter was not listed Shon.a. Stayed
11/2019 | aint IPC MP gof Proceedin t todfig.} In April 2025: lal “dn't'e"s will | by
DLCT- | Case Notice gs Stayed Rulege ABroccedifigsin theur BB ihie
12- u/s by me of | present matter has and no High
000195- 251 Hon'ble Crl been' stayed_ by the |unnecess |court in
2019 CrPC High MC  |Hon ble: High Cou.rt ary Crl MC
SIDDHA Ot No. of Delhi & NDOH is | adjournm No
RTHA Crl MC 26172 14.05.2925. ent shall 26171201
SINGH N 019 & | Accordingly matter |be 9 & MA
Vs 0 MA  |was adjourned for granted.
2617/2019 No  [19.05.2025. Further [NO
s & MA No 10470/ all efforts 10470/20
10470/201 2019 are made |19
9 pendin to dispose
gin of case
Hon’bl expeditio
e High usly.
Court
of
Delhi.
14.| CT NO | Compl |[499/500 Former| 06.06.19 | 06.06.19 |01.08.19( CE - -- Yes, Yes |Subjec |Matter was not listed [ Short Stayed
44/2019D| aint | IPC ™M Proceedin tto the |in April 2025. dates will | by
LCT-12- | Case gs Stayed outco | Matter has been be given |Hon'ble
001167- by me of |stayed by ‘lhe andno | gigh
2019 Hon'ble Crl Hon’ble H'lgh Court |unnecess | court in
High MC & NDOH is ary Crl MC
VIJENDE Court in No. 06.05.2025 ﬂd_]Oumm No
R Crl MC 6508./2 Accordingly, matter |ent shall 6508/201
GUPTA N 019is |is adjourned for be 9
Vs 0 pendin | 13.05.2025 awaiting | granted.
ARVIND 6508/2019 gin for further .orders of |Further
KEJRIW Hon’bl | Hon’ble High Court |all efforts
AL AND e High |of Delhi. are made
ANR Court to dispose
of of case
Delhi. expeditio
usly.
o

Rouse Avenus District Courts, New Delhi
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CTNO |Compl| 499/ | | |former | 13.12.21 | 15.12.21 - Misc/ | 6 | — | 5 - - - - The Yes |Subjec | Matter was not listed | Short There is
25/2021 | aint | 500/ MP Appear petition tto the |in April 2025. dates will | no stay
DLCT- | Case |504IPC ance regarding outco |Matter has been be given |on the
12- quashing me of |stayed by Hon’ble |and no proceedi
000089- (Order of Crl High %}:’rl of Delhi |unnecess ngs
on g MC & NDOH is ary
2021 Summ il;n;::i:r: No. 25.07.2'025. Matter |adjournm i)l:aifsore
AAM oning sl 3467/2 | was adjourned for ent shall -
AADMI passed . 022 further proceedings [be howe;er
pendin |on 31.07.2025 for granted. ’
PARTY on is pending o in awaiting furt! Furth exempti
VS 29.06.2 ; g awaiting [urther urther
VIJENDE 022) bef“:’e the Hon'bl |orders of Hon'ble | all efforts | o1 from
R Hfm ble e High |High Court of Delhi. |are fnade appeara
GUPTA High Court to dispose | nce has
Court and of ofcase |been
as per the Delhi. expeditio |granted
order usly. to the
dated accused
05.09.202 through
2 of duly
Hon’ble authoriz
Delhi ed
High counsel.
Court, the Stayed
Hon’ble by
Delhi Hon'ble
High High
Court has Court of
adjourned Delhi in
the matter Crl MC
for No
4
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08.02.202 W) Lot 3467/202
4 and the Roust 7T 2. Only
interim interim
orders relief
qua the that has
appearan been

ce of the granted
petitioner to the
have been accused
continued is that
till the he shall
Hon’ble be

High granted
Court of exempti
Delhi for on from
04.11.24. appearin
g
through
duly
authoriz
ed
counsel.

.|CRNO State | 147/148| 1 o 21-05- | 21-06- | 01-08- | Order | 19 | 4 | 14 | yes - - - - - 31.03. ({On 01.04.2025. Short Sometim
13/2024 case |/149/18 2008 2008 2018 2025 |Vide detailed order |dates will |es

DLCT12-| FIR |8/332/3 of even date, be given |adjournm
000275- M || Sl application u/s andno |ents have
2024 38/6200 311CeP.C. and unnecess |to be
section 348 BNSS ary granted
STATE filed by the accused |adjournm |under
Vs for summoning ent shall | compelli
defence witnesses be ng
NARBA was partly allowed |granted. |circumst
DA with permissionto  |Further |ances
PRASAD the accused to all efforts |due to
summon the are made |non
PRAJAP record/witness to dispose | availabili
ATI mentioned at serial (yt:ase ty of the

' af . | Mi"J:Il;mﬁ'gg
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e R P ConiP no. (i) and (ii) of the |expeditio |counsels
i g’ A=t application. usly. or the
Rousg © Matter was accused
adjourned for D.E. persons.
for 09.04.2025. Filing of
miscellan
On 09.04.2025 eous
Summons could not applicati
be issued to the ons.
defence witnesses as
PF was not filed by
the accused. Last
opportunity has been
given to the accused
for compliance of
previous order.
Matter is fixed for
DE for 02.05.2025.
17 '()3212/16/2 i:;lf 210(1) Sllvtt;}l;g 027(35- 127(;;2 Misc | 17 - not - - - On 09.04.2025 Short Sometim
/223 Appear Adjournment was dates will |es
CNR. IPC ance sought by Ld. be given |adjournm
NO Counsel for accused |and no ents have
DLCT1 on the ground that | unnecess |to be
2- quashing petition is | ary granted
000371- listed before the adjournm |under
2024 Hon'ble High Court |ent shall |compelli
STATE of Delhi for be ng
Vs 19.05.2025. granted. |circumst
YOGE However, as there Further |ances
NDER was no stay on the all efforts |due to
CHAN proceedings before | are made |non
DOLIA this Court and matter | to dispose |availabili
has already been of case |ty of the
adjourned twice on | expeditio |counsels
request on behalf of |usly. or the
the accused, last and accused
final opportunity was persons.
granted to the Filing of
accused to advance miscellan
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use AVl which appropriate
order shall be passed
on NDOH i.e.
19.04.2025 for

arguments on chaige.

Cistrjet Cour

On 19.04.2025

It was submitted that
by the Ld. Counsel
for the accused
quashing petition is
listed for 18.05.2025
before the Hon’ble
High Court of Delhi.
Part arguments on
the point of charge
heard, accordingly
matter was listed for
29.04.2025 for
remaining argument
on charge.

On 29.04.2025
Arguments on the
point of charge were
concluded.

Written synopsis was
filed on the behalf of
the accused.

Now, matter is listed
for orders on point
of charge on
03.05.2025.

eous
applicati
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L% Compl | 156(3) | 3 |Former|20.12.201 Mise. | - |~ | - - | j A e e L eI 130-06- | On 19.04.2025 Short  |Sometim
Cases/8/| 4 |cppe, ™ 9 appear | 2026 | File was fixed on | dates will |es
2025 Case ance 18.04.2025. be given |adjournm
DLCT1 18.04.2025 was andno |ents have
2- holiday on account  |unnecess |to be
000071- 3 of Good Friday. File ary granted
taken up on adjournm |under
2025 19.04.2025. ent shall |compelli
Status report filed.  |be ng
SHIV Now matter fixed for | granted. |circumst
KUMA 03.05.2025 for filing | Further  |ances
R of further status all efforts |due to
SAXEN report. are made |non
AVs to dispose | availabili
ARVIN of case |ty of the
D expeditio |counsels
KEJRI usly. or the
WAL accused
AND persons.
Filing of
ORS. I i miscellan
eous
applicati
ons
CR State |147/14 | 10 | Sitting | 06-09- | 06-09- | 09-09- | Prosec | 12 | - 5 - - - - - No On 07.04.2025 Short Sometim
Cases/3/ g“;ls; 9/188/ MLA | 2014 | 2014 | 2019 | ution PW-3 ASI Shri Ram | dates will [es
2025 NG |427IP Eviden and PW-4 HC Jaya |be given |adjournm
DLCT1 ce were examined, cross {and no  |ents have
49/201 |C :
2- 3 examined and unnecess |lo be
000070- discharged. ary granted
2025 Death verification  |adjournm |under
STATE reports of PW SI Rai |ent shall |compelli
Vs Singh and PW be ng
MANJE Sure.sh Kumar were granted. |circumst
ET received, accordingly | Further  [ances
both were deleted all efforts |due to
SINGH from the list of are made |non
AND witnesses. to dispose |availabili
OTHE Matter was of case |ty of the

Aouse Aveaus Ristrict Courts, H: .«
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RS KT hq Tk “”-Ll,o‘ur . Tew rAdjeurned for P.E. expeditio |counsels
Rouse Avg nuc Disinc ’ 23.04.2025. usly. or the
accused
On 23.04.2025 persons.
PW-5 Retd. ASI Filing of
Raj Pal was miscellan
examined, cross eous
examined and applicati
discharged. ons
Remaining
witnesses have been
summoned for
01.05.2025 for PE.
CR. State |186/35| 1 | Sitting {23.12.201| 06.04.20 - charge | 17 | - - - - - - - - - |On 03.04.2025 Short Sometim
Cases/5/ | Case [3/3c0, MLA 4 17 _ Matter was fixed for |dates will |es
2025 FIR 4271P arguments on point | be given |adjournm
pLcT1 | NO of charge as last andno |ents have
2- 123/20 | C opportunity and for |unnecess |to be
000078- 12 seeking certain ary granted
2025 clarification from the |adjournm |under
- I0. ent shall |compelli
ngTE IO has sent his be ng
exemption request | granted. |circumst
PRADH from his personal Further  |ances
UMAN appearance, same is | all efforts [due to
RAJPU allowed. are made [non
T Fresh notice was to dispose | availabili
issued to IO for of case |ty of the
clarification on the ~ |expeditio |counsels
point of charge for | usly. or the
15.04.2025. accused
persons.
Filing of
On 15.04.2025 miscellan
Clarifications were eous
sought from the 0. applicati
On request made by ons
proxy counsel for
accused, matter was
{
‘ ( "’7711‘47
e e

J.rdmal “agistrate.g3
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L et adjourned subject to
ourfe: NEE cost of Rs.10.000/-.
_— Matter was fixed for
rows T - payment of cost and
remaining arguments
on the point of
charge for
23.04.2025.

i

[$)

S M
(%)

On 23.042025

Cost of Rs. 10,000/-
paid which was
imposed on last date
of hearing.

Further part
arguments have been
advanced by Ld.
Counsel for the
accused on the point
of charge. Some time
was sought by the
Ld. Counsel for the
accused to file
judgment in support
of his arguments.
Now, matter has
been fixed for
remaining arguments
on the point of
charge on
07.05.2025.

CR. State |74/86 | 2 | Sitting | 10.03.202 | 28.07.20 {28.04.20| Misc | 12 | - - - - - - - On 02.04.2025 Short Sometim
Cases/9/| Case |y JB(ca MPAt| 17 17 25 |Appear Copy of charge sheet |dates will |es
2025 e & the ance has been supplied to |be given |adjournm
DLCT1 time of Accused Bhupinder [andno  |ents have
9. Protect Compl Singh. Accordingly |unnecess |tobe
ion) aint matter fixed for ary granted
000108- case furnishing of bail adjournm |under

[ S— N
e T T S AR 23

3

ool Jatnidl Vagistrat 20
A E et =rg, B3 (T

o |
o e oo District Courts, New ¢




BRI
NEH.A MITTAL

Acw ek gl
- =4
\ B . i i .:,l . ’.-
2025 Act filed) T {-‘. T N ' "'1“. bond and ent shall |compelli
Rbuse AaLitag Braine Sodres, v Del o opcideration on be ng

STATE point of notice on granted. |circumst
Vs 15.04.2025. Further |ances
SWATI all efforts |due to
MALI are made |non
WAL On 15.04.2025 to dispose | availabili
JAIHIN Bail Bond furnished |of case |ty of the
D by the both accused | expeditio |counsels

and same was usly. or the

accepted. Notice accused

issued to persons.

10/Complainant Filing of

Inspector Ram Niwas miscellan

for 28.04.2025 for eous

framing of notice. applicati

ons

On 28.04.2025

Notice was framed

against the accused

persons to which

they have pleaded no

guilty and claimed

trial.

Matter is now listed

for 08.05.2025 for

CE.

22 ICR No State |188/14 | 10 5 09.04.202 | 21.04.20 Miscell - - - - |On 09.04.2025 Short Sometim
10/2025 | Case gy Sitting 5 25 aneous dates will |es
DLCT1 IPC MPs, Appear Fresh Matter was be given |adjournm
2. For?n N ance received by way of  [and no em]: have

assignmen[ on unnecess [to be
000123- MPs, 09.04.2025. ary granted
2025 &1 Court notice was adjournm |under
V“fe issued to the IO for |ent shall |compelli
STATE Pres;de 17.04.2025 be ng
ent, anted. [circumst |- ..
Vs TMCP ﬁ-;ﬁma R 0

Al lch ..h‘cHJdncM Tagirate-83
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e ‘l .},‘v‘~nv~g ulsta On 17.04.2025 all efforts |due to

ol s ki i are made |non

BRIEN Complaint under to dispose |availabili
section 195 Cr.P.C. |ofcase |ty of the
has been filed. expeditio |counsels
Submissions on the | usly. or the
point of cognizance accused
have been heard. persons.
Ld. APP for State Filing of
has sought some miscellan
time to file cous
judgments in support applicati
of the submission. ons

Accordingly, matter
be put up on
21.04.2025 for
further proceedings.

On 21.04.2025
Cognizance taken on
21.04.2025 of the
offenses punishable
under section
188/145/34 IPC.
Summons issued to
all accused persons
through 10 for
30.04.2025.

On 30.04.2025
Copy of chargesheet
supplied to all
accused persons
except Dr. Santanu
Sen.

Fresh summons be
issued o accused Dr.

fe et Ol Courts, B s 7 s




) NEHA My

s
. K I G D A -03
Additionai 3 ¢ i Magistrate-03
- . .. ,., ...:r
e L - . P
| T ]
s . e i N RS At P o4 Santanu Sen on his

permanent address
through concerned
SHO for NDOH,
Now matter is fixed
for scrutiny of
documents and
furnishing of bail
bonds for
13.05.2025.

Rouse Avenue Pistrict Courps, Hew Dell
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MONTHLY PROGRESS REPORT OF CHURF DAL,

1. Name of Presiding Officer
2. Designation
3. Date since which posted in the Court

4. Total number of cases pending on the first day of the month (as on 01.01.2025)

3
3

Sor@ AT
VABHAY CHAURASIA

e T I g - 04

REPORT FORTTHEL

R

7.
T

: SH. VAIBHAV CHAURASIA
: ACIM-04
: 26.10.2024 (Afternoon)

5. Number of cases pending on the Last day of the month

: 22 cases + 1 application

: 22 cases + 1 application

agspzate-04
aj;mé-:yﬂv ITH CASES AGAINST MPs & MLAs

1 ;I&QﬁﬂxA_PRIL 2025

Rouse Avenue District Gour

8. CNR No. Nature — Penal No. | Whether | Date of Present | Details of | State | Details of | Date ‘Whethe | Whether | Expected date | Short summary Action Plan Specific reasons,
No, and. whether state statutes of _acc.us'ed institution stage | prosecution |Ment | defence | since f‘there any of disposal of | of t!u: work done | formulated and | if any ca}lsing
Case Title case, involved | accu | is sitting Date of taking | Date of witnesses of witnesses when isany |interim | case in tl‘le case the steps fa.ken delay in disposal
complaint sed or congnizance | framing accus ]l:latter stay of | orders during the for expeditions of case
case of closure former of — ed — as been | procee |are maonth disposal of the
report mr/ charge Wit |'Wit | Wit | (0 | Defen | Defe posted dings | existing case
MLA TES | Nes | Nes | pop  [C& NC€ | for final |ordere |in the
S5 | SeS | SBS | papgp | Witne | Wi argumen |d by matters
cite { dro |exa ded |58 [esse | superio
d |ppe | min & cited |s e —
d jed Joop =l ifyes
mine give
g details
1. |DLCT12- Application U/s 175 of 7 | Three 22.08.2024 | NA NA Argume |NA [NA | NA| NA NA | NA NA No No Matter stayed | On 24.03.25 | Appropriate steps | The allegations in
000220-2024 | for BNSS, 2023 accused nts by Ld. | arguments heard[ave taken by|the  application
registration of persons Sessions Court, | on behalf of SPP | pgiving  shortest| pertains to the
Misc. Crl. No. | FIR are Ex- RACC. for state. Matter | possible dates for| 2020 North East
53/24 MLAs adjourned for | expeditions Delhi Riot Case
and one orders on | disposal of the | for which Special
Mohammad of the 01.04.2025. case. Prosecutor  has
Illas v. State accused On  01.04.2025 been  appointed
& Ors. persons is Application  ws and multiple FIRs
asitting 175 of BNSS is have already been
MLA disposed off vide registered.
separate order of
33 pages. Now ATR was filed on
matter was fixed behalf of Special
for  compliance Cell on
order and filing 12.11.2024.
for status report
from DCP north Application /s
east on 175 of BNSS was
16.04.2025. disposed off on
On 16.04.25 01.04.2025.
praceedings have
& been stayed by
Hon’ble Sessions
- Court till 21.04.25
SO matter re-
. notify on { '\ /
;s
‘ Page 1 of 13 :ﬂﬁﬂ'wa¢ AP - 04
LAt { { Addttional Chief Judicial Magiairate-04

Rouse Avenue Di;vict Courts, New Delhi



06.05.2025.

DLCT12- CT. CNO. U/s 276B One of 14.02.2019 | 28.02.2019 Argume [ 3 |- |03 [Not - - -— Yes Yes Depends upon | On 09.12.2024, a| Appropriate steps | Stay of
001357-2019 | 53/2019 R/w 278B the nts on wit | Recor the order of copy of order| will be taken for | proceedings by
AND 278E accused charge nes |ded Vide Vide [Hon'ble High [dated 04.12.2024 | expeditious Hon'ble High
L.T.O. OF THE IT persons is and ses order latest | Court of Delhi |of Hon'ble High | disposal ofthe” | Gourt of Delhi
VS. ACT, 1961 asitting awaitin wer dated order Court of Delhi| case after
M/S. AIMS MP. ¢ orders e 26.05.2 dated was placed on | vacation of
SANYA of exa 022, the | 04.12.202 record whereby | interim order.
DEVELOPE Hon'ble min proceed 4 directions  have
RS PVT. High ed ings been given for
LTD., Court in before continuation  of
MALOOK of pre- this interim order till
NAGAR Delhi. char Court the next date of
(DIRECTOR) ge were hearing ie
& ROOP evid stayed 16.04.2025.
KISHORE enc by Accordingly,
MADAN e Hon'ble matter was
High adjourned on joint
Court request of
of counsels for
Delhi, 22.04.2025.
On 22.04.2025, a
copy of order
dated 16.04.2025
of Hon'ble High
Court of Delhi
was placed on
record whereby
directions  have
been given for
continuation  of
interim order till
the next date of
Page2of 13 AT 77, .
Additions) YTT-04
{ Hional CHiot i pracy.
( T icial Magrsis a4
Jf Wm"’m'#tﬂ'ﬁ

RsuseAvenue Diztrigt Courts, Now Dehi



hearing i.e. 03-09-
2025. Matter
adjourned for
withdrawal of
surety on
09.05.2025,
DLCT12- CT. C.NO, u/s One of 14.02.2019 | 28.02.2019 - Argume -- |03 |Not - - - Yes Yes Depends upon | On 09.12.2024, a | Appropriate steps | Stay of
001361-2019 | 55/2019 276B/278B/2 the nts on wit | Recor Vide the order of copy of order| will be taken for | proceedings by
LT.O. 78E OF IT accused charge nes |ded order Vide |HonbleHigh |dated 04.12.2024 | expeditious Hon'ble High
VS. ACT, 1961 persons is and ses dated latest | Court of Delhi | of Hon'ble High | disposal of the Court of Delhi
M/S. AIMS asitting awaitin wer 26.05.2 order Court of Delhi| case after
SANYA MP g orders e 022, the dated was placed on | vacation of
DEVELOPE of exa proceed | 04.12.202 record  whereby | interim order.
RSPVT. Hon'ble min ings 4 directions  have
LTD., High ed before been given for
MALOOK Court in this continuation  of
NAGAR of pre- Court interim order till
(DIRECTOR) Delhi. char were the next date of
&ROOP ge stayed hearing ie.
KISHORE evid by 16.04.2025.
MADAN enc Hon'ble Accordingly,
e High matter was
Court adjourned on joint
of request of
Delhi. counsels for
22,04.2025.
On 22.04.2025, a
copy of order
dated 16.04.2025
of Honble High
Court of Delhi
was placed on
record  whereby
directions  have
been given for
continuation  of
interim order till
the next date of
hearing i.e. 03-09-
2025. Matter
adjourned for
withdrawal of
surety on
09.05.2025.
DLCT12- CT. C.NO. uis One of 14.02.2019 | 28.02.2019 - Argume - |03 | Not - - — Yes Yes Depends upon | On 09.12.2024, a| Appropriate steps | Stay of
001359-2019 | 54/2019 276B/278B/2 the nts on wit | Recor Vide the order of copy of order|will be taken for | proceedings by
L.T.O. 78EOFIT accused charge nes | ded order Vide |Hon'bleHigh |dated 04.12.2024 | expeditious Hon'ble High
VS. ACT, 1961, persons is and ses dated latest | Court of Delhi | of Hon'ble High | disposal of the Court of Delhi
M/S. ATMS FOR THE asitting awaitin wer 26.05.2 order Cowrt of Delhi| case after
SANYA FY 2014-15 MP g orders e 022, the dated was placed on | vacation of
DEVELOPE of exa proceed | 04.12.202 record  whereby | interim order.
RSPVT. Hon'ble min ings 4 directions  have
LTD., /4& High ed before been given for
2 foenue £y, NN " 5 ok
MALOOK ¥* /.S,», Court in this continuation  of
NAGAR .~ ¥ - 4. of pre- Court interim order till i~ /
o
' / 25 e
: i Page 3 of 13 WW y RO
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(DIRECTOR) Delhi. char were the next date of
&ROOP ge stayed hearing ie.
KISHORE evid by 16.04.2025.
MADAN enc Hon'ble Accordingly,
e High matter was
Court adjourned on joint
of request of
Delhi. counsels for
22.04.2025.
On 22.04.2025, a
copy of order
dated 16.04.2025
of Hon'ble High
Court of Delhi
was placed on
record  whereby
directions  have
been given for
continuation  of
interim order till
the next date of
hearing i.e. 03-09-
2025. Matter
adjourned for
withdrawal of
surety on
09.05.2025.
DLCT12- CT. 56/2019 U/S 200 Sitting 19.04.2018 | 19.04.2018 | 15.04.2 | Final - |2 Recor | -- 02 | 01.06.202 | Yes Yes Depends upon | On 09.12.2024, a | Appropriate steps | Stay of
001363-2019, Cr.PC.R/iw MP. 019 argume ded witn|. 2 the order of copy of order | will be taken for | proceedings by
LT.O. 276B/278B/2 nts and esse Vide Vide [Hon'ble High |dated 04.12.2024 | expeditious Hon'ble High
VS. 78E OF THE awaitin s order latest | Court of Delhi |of Hon'ble High |disposal of the Court of Dethi
M/S AIMS ITACT, g orders were dated order Court of Delhi | case after
PROMOTER 1961 FOR of exa 31.05.2 dated was placed on | vacation of
SPVT.LTD., THE FY Hon'ble mine 022, the | 04.12.202 record  whereby | interim order.
MALOOK 2012-13 High d praceed 4 directions  have
NAGAR Court ings been given for
of Delhi befare continuation  of
this interim order till
Court the next date of
were hearing ie.
stayed 16.04.2025.
by Accordingly,
Hon'ble matter was
High adjourned on joint
Court request of
of counsels for
Delhi. 22,04.2025.
=== On 22.04.2025, a
Gehh, copy of order
. \ dated 16.04.2025
7 of Hon'ble High
"4\\\ Court of Delhi
-\\ was placed on
- ] | record  whereby
™ /i directions  have /
A/ been given for f \
i ,
2 (3o 0T - i
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continuation  of
interim order till
the next date of
hearing i.e. 03-09-
2025, Matter
adjourned for
09.05.2025.
DLCT12- CT. C. NO. u/ss. Yes 22.07.2019 | 22.08.2019 - Framin ~ | 3 | Not - — Yes Yes Depends upon | On 06.03.2025, it | Appropriate steps | Stay of
001351-2019, |51/2019 499/500/34/3 gof wit | Recor Vide the order of was submitted on | will be taken for | proceedings by
MANISH 51IPC notice nes | ded order Hon'ble High | behalf of accused | expeditious Hon'ble High
SISODIA and ses dated Court of Delhi | Manoj tiwari that | disposal of the Court of Delhi
VS. awaitin wer 23.11.2 vide order dated | case after
MANOJ KR. g orders e 023, the 24.02.2025, vacation of
TIWARI of exa proceed Hon’ble High | interim order.
(MP), Hon'ble min ings Court of Delhi has
PARVESH High ed before extended interim
SAHIB Court in this stay order till next
SINGH of Delhi pre- Court date i.e
VERMA(MP) sum were 23.05.2025.
, HASRAJ mo stayed Accordingly,
HANS(MP), nin by directions  have
HARISH g Hon'ble been given to file
KHURANA, evid High the copy of the
VIJENDER enc Court said order on the
GUPTA(ML e of next date ie.
A), Delhi. 27.05.2025.
MANJINDE
R SINGH
SIRSA(MLA)
DLCTI12- CT.C. NO. U/S. 499/500 Former 19.07.2019 ( 02,08.2019 | 10.01. | Post - |2 Not - - Yes Yes Depends upon | On 03.12.2024, it | Appropriate steps | Undertaking
001350-2019 | 50/2019 IPC MP 2020 notice wit [ Recor the arder of was submitted on | will be taken for | given by Ld.
ZEE MEDIA complai nes | ded Vide Vide |Hon'ble High | behalf of accused | expeditious Counsel for
CORPORATI nant's ses order order fCourtof Delhi | Mahua  Moitra | disposal of the complainant
ON LTD. evidenc wer dated dated that vide order | case after before Hon’ble
VS. e and e 07.01.2 | 30.11.202 dated 26.11.2024, | vacation of High Court of
MS. MAHUA awaitin exa 021 and 3of Hon'ble High | interim order. Delhi that he
MOITRA g orders min 06.04.2 | Hon'ble Court of Delhi has would not
of ed 021, High extended interim examine any
Hon'ble in Ld. Court of stay order till next witness before the
High pre- counsel Delhi date i.e. trial court.
Court sum for which 10.12.2024.
of Delhi mo respond | records
nin ent was the On 19.12.2024 it
g bound | undertaki was submitted on
evid by the | nggiven behalf of accused
enc stateine | by Ld. Mahua  Moitra
e nt given | counsel that vide order
by him for dated 10.12.2024,
before | responde of Hon'ble High
Hon'ble | nt that he Court of Delhi has
High would not extended interim
Court examine stay order till next
of Delhi any date Le.
thathe | witness 27.03,2025.
would before Accordingly,
not get | this Court matter  was O\ /
Page 5 of 13 m 54 04
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o A (AT

witness | till next adjourned for
es date. 04.04.2025.
examin On 04.04.2025 it
ed was submitted on
before behalf of accused
the Mahua Maoitra
Trial that vide order
Court. dated 27.03.2025,
of Hon’ble High
Court of Delhi has
extended interim
stay order till next
date i.e.
07.05.2025.
Accordingly,
matter was
adjourned for
13.05,2025.
DLCT 12 CT.C. No. Ufs 499/ Two 18.03.2021 | 06.04.2021 ==~ | Framin 4 | Not - - - Yes Yes Depends upon | Matter was not | Appropriate steps | Stay of
000028-2021 | 5/2021 500/34/35 accused gof wer | Recor the order of listed in January, | will be taken for | proceedings by
Delhi Jal IPC persons natice e ded Vide Vide |Hon'bleHigh |[2025 and vide | expeditious Hon'ble High
Board VS. are sitting and exm order order | Court of Delhi | order dated | disposal of the Court of Delhi
Adesh Gupta MLAs. awaitin ined dated dated 23.10.2024,  of | case after
&Otrs. g orders in 18.12.2 | 05.08.202 Hon'ble High | vacation of
of pre- 021,the | 2and Court of Delhi has | interim order.
Hon'ble sum proceed | 01.11.202 extended interim
High mo ings 3of stay order till next
Court nin before Hon'ble date . e
of this High 12.02.2025.
Delhi. evid Court Court of On 21.02.2025 it
enc were Delhi was submitted on
e stayed behalf of accused
by 2 Rambir Singh
Hon'ble Biduri that vide
High order dated
Court 12.02.2025, of
of Hon’ble High
Delhi. Court of Delhi has
extended interim
stay order till next
date ie.
08.05.2025.
Accordingly,
matter was
adjourned for
15.05.2025.
DLCT 12 CT.C. No. Ufs 499 r/w Former 16.11.2021 | 01.12.2021 - Framin 4 | Not - - - Yes Yes Depends upon | Matter was not | Appropriate steps | Stay of
000080-2021 | 21/2021 section 500 MP gof wit | Recor the order of listed in January, | will be taken for { proceedings by
Tajinder Pal IPC noticea nes | ded . | vide Vide |Hon'bleHigh |2025, & vide| expeditious gb 'ble High
Six;gh:ﬂagga\\ nd ses order latest | Court of Delhi | order dated | disposal of the ourt,of Delhi /
2 1 pueRte awaitin wer dated order 04.02.2025, case after n\
Page 6 of 13 EIRUED e o4
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Subramanian g orders 04.04.2 dated Hon’ble High | vacation of
swamy of 022, the { 21.08.202 Court of Delhi has | interim order.
Hon'ble proceed 40of extended interim
High ings Hon'ble stay order till next
Court before High date ie.
of Delhi this Court of 30.04.2025.
Court Delhi Accordingly,
were directions  have
stayed been given to file
Yy the copy of the
Hon'ble said order on the
High next date fle.
Court 05.05.2025.
of
Delhi.

10. | CNR No. Sec 23 (1) Former 14,12,2010 | 05.07.2011 Supply | 17 Not Yes Yes Depends upon | Vide order dated | Appropriate steps | Stay of
DLCT12- 1/w section 4 MLA of Recor the order of 07.03.2025, will be taken for | proceedings by
000057-2021, (1) of docume ded Vide Vide |Hon'ble High |Hon’ble High | expeditious Hon'ble High
CBI1 Foreign nts and order latest | Court of Delhi | Court of Delhi has | disposal of the Court of Delhi
Vs. Contribution awaitin dated order extended interim | case after
Axvind (Regulation g orders 08.12,2 dated stay order till next | vacation of
Khanna Act, 1976 of 022 of |28.08.202 date i.e. | interim order.

Han'ble Hon'ble 4of 16.07.2025.
High High Hon'ble Accordingly,
Court Court High directions  have
of Delhi of Delhi | Court of been given to file
whereb Delhi the copy of the
y Trial said order on the
Court next date e
was 24.07.2025.
directed
to
adjourn
the
proceed
ings.

11. | CNR No. 186/353/34 One of 28.07.2022 | 01.08.2022 Scrutint | 28 Not Yes Yes Depends upon | Matter was not | Appropriate steps| Stay of
DLCTI12- 1PC accused yof Recor the order of listed in January, | will be taken for| proceedings by
000074-2022, persons is docume ded Vide Vide |Hon'ble High [2025. expeditious Hon'ble High
State asitting nts, order latest | Courtof Delhi |vide order dated |disposal of the| Court of Delhi
Vs. MLA argume dated order 03.02.2025, case after
Hidyatullah nton 13.09.2 | dated Hon’ble High | vacation of
& Ors the 022, |08.10.202 Court of Delhi has | interim order.

point of 19.10.2 40f extended interim
charge 022 and | Hon'ble stay order till next
and 04092 | High date ie.
awaitin 023, Court of 15.05.2025.
¢ orders 19.03.2 [ Delhi Accordingly,
of 024 directions  have
Hon'ble Hon'ble been given to file
High High the copy of the
Court Court said order on the
of Delhi of Delhi next date e
has 21,05.2025.
given
directio l/\ /
\ g
AR A = rnt-04
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mm&w f4.'-nﬁa.q§m

Rouse Avenue Diavvict Courts, New Dethi




ns for
stay of
Trial
Court
proceed
ings

12, | DLCT12- Ct. Cases:- Sec. 500 IPC Former 19.05.2023 | 22,05.2023 | 06.12,2 | Stateme - | 05 [ Not -- - - No No Depends upon | Matter was not | Shortest possible | Stay of
000078-2023, | 09/2023 MLA 023 nt of wit | Recor the order of listed in | dates are given for | proceedings by
Manjit Singh accused nes | ded Hon'ble High | December, expeditious Hon'ble High
GK under ses Court of Delhi | January and Feb. | disposal of case. | Court of Delhi
Vs. section wer 2025,

Manjinder 313 0of e Vide order dated
Singh Sirsa CrRC. exa 24,02.2025,
min Hon’ble High
ed, Court of Delhi has
cros extended interim
s stay order till next
exa date Le.
min 24,07.2025,
ed Accordingly,
and matter adjourned
disc for PE/ further
har proceedings  for
ged. 28.07.2025.

13. [DLCT12- Cr. Case:~ Sec. One of | 15.06.2023 | 07.07.2023 | 21.05.2 | PE 04| 4 Not - - - No No June, 2025 On  03.03.2025 | Shortest possible { Detailed order on
000093-2023, |(06/2023 354,354D,35 the 024 Recor Witness PW-6 | date is given as | charge was
State 4A,506(1),10 accused ded ‘SR’ partyly | per the | pronounced  on
Vs. 9of IPC persons is examined for | convenience  of| 10.05.2024 and
Brij Bhushan an Ex-MP about two hours | victims/prosecutio | charge was
& Anr. and his further|n witnesses as| framed on

examination was|well as  Ld.|21.05.2024.
deferred Counsel for
for want of|accused persons. | Around 40
exhibition of Prosecution
certain documents witnesses are
and he was bound required to be
down for the next examined.
date ie
25.03.2025. So far, 4
On  25.03.2025 witnesses  have
the examination been  examined
in chief of witness and Ld. Defence
Mr. S.R. counsel has been
(Husband of PW- conducting
5 *VP’) examined extensive  cross-
about two hours examination  of
) and deferred for the  prosecution
P 05.04.25 for witnesses.
/7"/'%\"'"“‘1“ /"'-'; RS further cross
A -//( % examination,
< /_\ /',f'\ On 05.04.25
i S b \\ victim was
Y] FEJR I N
V! = examined  and
i s - ) ) deferred for cross C\ /
s kS 2 examination _due
LRy yl -
oWz Page8 of 13 T T g SUaTa-04
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to  unavoidable
difficulty for
17.04.25.

On 17.04.25 no
one was present
on behalf of State
due to ill health of
Ld. Spl. PP and
matter adjourned
for PE on

21.04.2025.

On 21.04.25
witness/  victim
was cross
examined and
deferred for
further
examination/PE
on 29.04.2025.

On 29.04.25
witness/  victim
“SR” was cross
examined and
deferred for
further
examination/PE
on 08.05.2025.

14,

DLCT12-
000115-2023,
DRI

Vs.

Baba Leather
Impex Pvt.
Ltd. & Ors

Ct. Case No.

12/2023

Sec. 132 of
The Custom
Act

one of the
accused
persons is
asitting
MLA

06.06.2023

11.08.2023

Argume

nts on
charge

36

13

Not
Recor
ded

No

No

June, 2025

On 04.12.2024,
arguments on
application  u/s
311 Crpc. were
heard &
concluded, and
matter fixed for
aorders/
clarifications on
16.12.2024,

On  16.12.2024,
order, application
ws 311 of Cr.PC.
moved on behalf
of DRI was
allowed. Matter
fixed for pre-
charge evidence
on 16.01.2025.
On 16.01.2025,
the undersigned
was on leave and
the next date was
given by Ld. Link
ACIM for
15.02.2025.
On_15.02.25 Sr.

Shortest possible
dates are given
and  appropriate
steps are being
taken for
expeditious

disposal of case.

Filing of
miscellaneous
application by the
accused and
extensive
arguments
addressed before
the court on the
point of charge.
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Counsel for
complainant filed
revision in
Hon'ble High
Court which was
scheduled on
17.02.25 for
listing, so matter
was adjourned for

01.03.2025.

On 01.03.25 Sr.
Counsel for
complainant filed
revision in

Hon’ble High
Court which was
scheduled on
07.04.25 for
listing, so matter
was adjourned for
17.04.2025.

On 17.04.25
revision has been
disposed off in
Hon'ble High
court and matter
was fixed for
summoning  of

witness on
22.04.25.

On 22.04.25
counsel for

complainant seeks
some more time
to file application
for summoning of
witnesses,

adjournment has
been sought for 3
days and matter
fixed for same
purpose on
26.04.25.

On 26.04.25,
undersigned was
on leave. Counsel
for complainant
has moved an
application  for
summoning  of
witnesses, matter
adjourned for
consideration on

same application
on 30.04.25.
On 30.04.2025, an N /

\
fdfr ZUSHR-04
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application moved
on behalf of
complainant  for
summoning  of
witnesses and
same was
allowed. Six
witnesses  were
summoned  for
Evidence for 3
separate dates i.e.
08.05.25,

17.05.25 and
24,05.25.

15.

DLCT12-
000198-2023
STATE vs
KAPIL
MISHRA
(RBT ON
16.12.23)

Cr. CASE No.
14/2023

Sec. 125 OF
REPRESEN
TATION OF
PEOPLE

ACT

EX-MLA

01.11,2023

22.06.2024

Scrutin
yof
docume
nts,
argume
nts on
charge
and
filing of
status
report.

- | Not
Recor
ded

No

Depends upon
the orders of
Ld. Revisional
Court.

On  04.03.2025,
no effective
hearing took place
as the TCR has
been retained by
Ld. Rivisonal
Court.

On 20.03.25
counsel for
accused submitted
that revision filed
against the
summoning order
was dismissed by
session court on
07.03.25 and
quashing petition
has been filed
before  Hon’ble
High court which
is scheduled for
19.05.25. Status
report called from
DCP North west
and matter fixed
for arguments on
charge on
08.04.2025.

On 08.04.25 part
arguments on
charge heard.
Certain legal
queries has been
put to Sr. Counsel
for accused to
which
adjournment has
been sought, so
matter adjourned
for argument on
charge on

NA

Revision petition
was filed by the
accused  against
the summoning
order was
dismissed on
07.03.2025 now
matter fixed for
arguments on
point of charge
for 08.04.2025.
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26.05,2025.

16.

DLCT-12-
00016372024

BHANVI
KUMARI
SINGH Vs.
RAGHURAJ
PRATAP
SINGH

Ct. Case No.
12/2024

Sec. 12 of
the
Protection of
‘Woment
from D.V.
Act, 2005

Sitting
MLA

03.06.2024

08.07.2024

Appear
ance of
accused

Yes
Vide
order
dated
11,09.2
024, the
proceed
ings
before
this
Court
were
stayed

y
Hon'ble
High
Court
of
Delhi.

Yes

Depends upon
the order of
Hon'ble High
Court of Delhi

On 26.04.2025, a
copy of order
dated 22.04.25 of
Hon’ble High
Court of Delhi
was placed on
record by the
counsel for
respondent
whereby the
present
proceedings have
been stayed till
18.08.2025.
Accardingly,
matter adjourned
for 20.08.2025.

Appropriate steps
will be taken for
expeditious
disposal of the
case after
vacation of
interim order.

Stay of
proceedings by
Hon'ble High
Court of Delhi

17,

DLCT12-
000268-2024

Gyanendra
Singh v. Ajay
Mahawar &
Ors.

Ct. Case
No.17/2024

’

bue U/‘s- 7
/’\

{

Uls 223 &
175 of
BNSS, 2023

One of
the
accused
persons is
sitting
MLA

27.09.2024

NA

NA

Filing
of ATR.

NA

NA

NA

NA

NA

NA

NA

No

No

June 2025

On  28.01.2025,
clarifications have
been taken from
the counsel for the
complainant
Arguments heards
on and application
ws 156(3) was
disposed off vide
separate order of
even date.
However
opportunity is
afforded to lead
pre  summoning
evidence ws 200
Crpc and matter
adjourned for
13.02.2025.

On 13.02.25
Proxy  counsel
submits that he
seeks to file
revision  against
order dt. 28.01.25,
S0 matter
adjourned for PSE
for 25.02.25.

On 25.02.25 again
Proxy counsel
submits that he
seeks to file
revision against
order dt. 28.01.25,
S0 _ _ maiter
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Appropriate steps
are taken by
giving  shortest
possible dates for

. | expeditions

disposal of the
case.

On  27.09.2024,
fresh  complaint
was received by
way of
assignment.

On  25.02.2025,
the  application
ws 175(3) of
BNSS was
dismissed  and
opportunity is
afforded to lead
pre  summoning
evidence ws 200
Crpc and matter
adjourned for
11.03.25,
14.04.2025.

Pause Avenue Dizvict Courts, New Dethi-




adjourned for PSE

for 11.03.25.
On 11.03.25
counsel for

accused submitted
that revision filed
in session court
was adjourned so
matter adjourned
for 14.04,2025.
On 15.04.25 in
Crl, Rev. 0625
matter was
scheduled for
01.05.2025 in Ld.
Sessions  Court,
hence matter was
adjourned for
07.05.2025.

18.

DLCT12-
000393-2024
STATE vs
KULDEEP
KUMAR @
MONU

FRESH
RECEIVED
ON 21.12.24

=
‘3\“:\1‘.1‘: )‘!/J.

Cr. CASE No.
17/2024

3DPDP
ACT.

Sitting
MLA

21.12.2024

Argume
nton
cogniza
nce

- not
record
ed

No

No

Depends upon
the order of
Hon'ble High
Court of Delhi

On  18.02.2025
accused Kuldeep
kumar  present
alongwith counsel
. He has moved
application  ws
230 BNSS for
supply of
deficient
documents.
Application
allowed,
documents
supplied to party
and matter put up
for further
proceedings  on
05.03.2025.

On 05.03.2025, a
copy of order
dated 21.02.2025
of Hon'ble High
Court of Delhi
was placed on
record whereby
directions  have
been given for
continuation  of
interim order till
the next date of
hearing i.e
08.04.2025.
Accordingly,
matter was
adjourned on joint
request of

Apopriate  steps | Stay of
will be taken by | proceedings by
giving  shortest | Hon'ble High
possible dates for| Court of Delhi
expeditions
disposal of the
case,
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counsels far
15.04.2025.

On  15.04.2025,
Hon’ble High
Court of Delhi
was placed on
record by the
counsel for
respondent
whereby the -
present
proceedings have
been stayed till
08.08.2025 50
proceedings
before trail court
have been stayed
till the next date
i.e. 20.08.2025.

19. |DLCTi2- Cr. CASE No. | Section 2(H) Sitting 18.01.2025 -— e PSE - 103 not - - - No No JUNE, 2025 |On 20.02.25 | Apopriate  steps -
000043-2025 | 02/2025 BNSS 2023 MLA wit | record lawyers are | will be taken by
Ct. Case nes ed abstaining  from | giving  shortest
02/2025 ses work. Matter was | possible dates for
Suraj Bhan wer adjourned for | expeditions
Chauhan vs e purpose fixed on| disposal of the
Saurabh exa 18.03.2025. case.

Bhardwaj min On 18.03.25
ed complainant
FRESH in submitted the
RECEIVED pre- electronic
ON 18.01.25 sum evidence
mo regarding
nin defamation  and
8 list of witnesses,
evid matter adjourned
enc for further
e proceedings  on
28.03.25.
On 28.03.25
complainant
submitted the
electronic
evidence
regarding
defamation  and
list of witnesses,
matter adjourned
for Pre
. —— summoning
/’ém evidence on
) T 09.04.25.

- ' On  09.0425
complainant  and
witnesses  were
not appeared

_ before N\
\
Page 14 0f 13 mq@"

Addftional Chief Jf

jefal Maguai;2*0.04

Rouse Avenue Diz*ict ©3uns, New Delhi



undersigned. Last

and final
opportunity  was
given to

complainant and
matter adjourned
for purpose
already fixed on
21.04.2025.

on  21.04.2025,
two witnesses
alongwith

complainant were
examined. Matter
adjourned for
further PSE on
26.04.2025.

On 26.04.25,
undersigned was
on leave, so
matter adjourned
for purpose fixed /
PSE for
03.05.2025.

20.

DLCTI12-
000040-2025

RBT on
20.01.2025

STATE vs
VIVEK &
ORS.

FIR NO.
244/12

Ps
MIANWALI
NAGAR

Cr. CASE No.
01/2025

186/353/352/
147/148/49/4
27 IPC

EX.-
MLA
(Bijender
Singh)

16.09.2015
(Actual)
RBT on

20.01.2025

PE

26

15 | Not
record
ed

No

No

May, 2025

Matter is at the
stage of
prosecution
evidence, some
witnessess  were
not appearing
before the court
even after
repeated
summons. Now a
strong action
taken against
these  witnesses
and bailable
warrants  issued
against them,
Matter was fixed
up for PE on
12.03.2025.

On 12.03.25, 3
eye witnesses of
Delhi Police
examined and
discharged  and
matter adjourned
for argument on
27.03.25.

On 27.03.25
arguments  have
been heard on

Apopriate  steps
will be taken by
giving  shortest
possible dates for
expeditions
disposal of the
case.
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both side. Ld.
APP has drawn
the attention of
undersigned that 3
material witnesses
of Police need to
be cross examined
so 3 main
witnesses was
summoned  for
evidence for
03.04.2025.

On 03.04.25 two
material witnesses
examined and
deferred for next
date and 3 more

witnesses
summoned  for
evidence on
16.04.2025,

on 16.04.25, two
witnesses

examined and
discharged, 4
witnesses
summoned for the
next date for
evidence on
24,04,25,

On 24.04.25, two
material witnesses
were examined,
cross  examined
and discharged. 3
witnesses  were
summoned
through DCP
concerned for PE
for 06.05.2025.

21. [DLCTi2- CT. CASE 210 r/w 223 Sitting 25.01.2025 MISC. == | Not - No NO June 2025 On 10.03.25 part | Appropriate steps| Fresh case was
000053-2025 | 04/2025 of BNSS MLA record arguments have|are taken by| received on
DEEPAK (A-3) ed been heard on|giving shortest| 27.01.2025,
KUMAR Vs behalf of | possible dated for
SHO complainant and | expeditious
PRASHAD matter adjourned | disposal of the
NAGAR & for the purpose of | matter.

ORS. maintainability on
, 22.03.2025.

FRESH On  22.03.2025,
CASE ’ the undersigned
RECEIVED A was on leave and

!I
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ON 27.01.25

the next date was
given by Ld. Link
ACIM for
26.03.2025.

On 26.03.25
matter adjourned
on behalf of
complainant  on
the ground that
main counsel was
not available so

matter was
adjourned for
02.04,2025.

on 02.04.25
arguments heard
on behalf on
complainant and
matter adjourned
for orders on
04.04.25.

On 04.04.25 some
clarifications was
required from
complainant side
so matter
adjourned for
clarifications on
14.04.25.

14.04.25 was
declared holiday
by Hon’ble High
Court, so matter
was put up on
15.04.2025. Ld.
Counsel for
complainant was
directed to argue
in  view of
judgment CBI Vs
State of Rajathan
AIR 2001 SC 668
and prople
patriotic  front,
New Delhi vs KK
Birla 1984 Cil
Law Journal 545
on the next date
29.04.25.

On 29,04.25,
arguments heard
on behalf of

. R:
A7 e /\\ complainant,
P74 M8 10\ matter put up for
S //x\"}( b orders on
iS4 z 13.05.2025., ~ /
.~
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22.

DLCT12-
000052-2025
DEEPAK
KUMAR Vs
SHO
PRASHAD
NAGAR &
ORS.

FRESH
CASE
RECEIVED
ON 27.01.25

CT. CASE
05/2025

A}

210 r/w 223
of BNSS

Sitting
MLA
(A-3)

25.01.2025

MISC.

record
ed

NO

June 2025

On 10.03.25 part
arguments  have
been heard on
behalf of
complainant and
matter  adjourned
for the purpose of
maintainability on
22.03.2025.

On  22.03.2025,
the undersigned
was on leave and
the next date was
given by Ld. Link
ACIM for
26.03.2025.

On 26.03.25
matter adjourned
on  behalf of
complainant  on
the ground that
main counsel was
not available so
matter adjourned
for 02.04.2025.

on 02.04.25
arguments heard
on behalf on
complainant and
matter adjourned
for orders on
04.04.25.

On 04.04.25 some
clarifications was
required from
complainant side
so matter
adjourned for
clarifications  on
14.04.25.
14.04.25 was
declared holiday
by Hon’ble High
Court, so matter
was put up on
15.04.2025. Ld.
Counsel for
complainant was
directed to argue
in  view of
judgment CBI Vs
State of Rajathan
AIR 2001 SC 668
and prople
patriotic  front,
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Appropriate steps
are  taken by
giving  shortest
possible dated for
expeditious
disposal of the
matter.

Fresh case was
received on
27.01.2025.
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Birla 1984 Crl
Law Journal 545
on the next date
29.04.25.

On  29.04.25,
arguments  heard
on  behalf of
complainant,
matter put up for
orders on
13.05.2025.

23

DLCTI2-
000088-2025

Case RBT on
11.03.2025

STATE vs
Roshan Lal
Verma &
ORS.

FIR NO.
912/2015
PS:
BHAJANPU
RA

Cr. CASE No.
08/2025

419/420/467/
468/471/120-
B/34 IPC r/'w
3/4/5
Gambling
Act, 30
Arms Act,
66(D) IT Act,
and 4/7
Name &
Emblem Act.

28

3
abat
ed)

Former
MP &
MLA

A-19
(Dharam
Pal
Yadav@
DP
Yadav)

18.11.2015
(Actual)

RBT on
11.03.2025

Argume
nts on
charge

7

-- | Not
record
ed

No

June, 2025

Case was received
by way of transfer
on 11.03.2025 and
Matter is at the
stage of
arguments on
charge, some
accused persons
were aot
appearing  before
the court even
after repeated
summons. Now a
strong action
taken against
these accused
persons and
bailable warrants
issued against
them. Matter put
up for argument
on charge on
29.03.2025.

On 29.03.25
arguments on
charge heard
about 3 hours,
cancerned 10 was
summoned  for
next date and
matter adjourned
for remaining
argument on
charge for
05.04.2025,

On 05.04.25
argument on
charge heard on
behalf of 3
accused persons
for about 2 hours.
Matter adjourned
for same purpose
on 15.04,25,

Apopriate  steps
will be taken by
giving  shortest
possible dates for
expeditions
disposal of the
case.

RBT on
20.01.2025

.
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On 15.04.25

argument on
charge heard on
behalf of 2

accused persons
for about 2 hours.
Matter adjourned
for same purpose
on 28.04.25.

On 28.04.25, Ld.
APP for the state
submitted that the
police file of
supplementary
charge-sheet was
yet to be received
therefore, he
seeks some time
to go through the
matter and BW &
NBWs were
issued of those
accused who were
not appeared on
28.04.25 and
matter adjourned

for further
argument on
charge on
07.05.25.
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